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Ry T ( See Rule 42 ) |
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. .l Qr_iginal Applicatim No: J 2069
- 2‘ Mise petition No ./ V 14
.
.. 3. Cohtempt Petition No 4
. 4} Foview Application No /. - ,
OB :
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-’
?
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v "'

;\;spondant(s) Umionn - é/\/\@(’w& 2 Ong.

RO | | Me. 3L . Sarkat N
" Advecate for the Applicant(S): . _ '

%f . - .MA'SJYTKMWJL

:‘ -’.'_. "\-;‘a
M ,.{_":-:;( - ."‘
S g - ‘."<
- :';' - 'Mdvocate fer the Respondant(S): '
CEE Cgsc.
ok | |
mes of the Registri “Date . 1 Order of the Irlbunal
k" o I
7 i .[pitcation 1s i forn, 28.10.200¢ . Dr J.LSarkar, leamned counsel
« R0 f" ’ ‘
o s Cegic FLofor Rs. 0/ lcppeormg for the applicant aﬁer
A \.:d vide PU/BD _ :
~;43d pu,sgg G L: Yy j,lg,_?. "§ arguing  some  time prays for
¥ &E‘ Dated LTI (< 2s T adjournment to show that he hos a
. .
e > - - inuous cause of action to claim the
3 oK ad) { continuou
Dy. Registrar i I refief. |
g | List on 16.11.2009.
e ’ .
adan Kr_ Chaturvedi) {Mukesh Kr. Gupta)
d Mepber {A) Member {J)
{ MP. No. 126 of 2009 has been filjﬁa
seeirmg condoncflon of delay. Mrs. M Das,
lecug'\ed Sr. CGSC accepits notice on beholf of

thef respondents. Thus service is complete.
Res?ondem‘s are directed to file reply within
four%weeks time.

§ List this matter on 16, 12.2009

Marmbom

{Mukesh Kumar Gupta)
lar ()

s
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O.A. No. 220/2009

16.12.2009 Enabling the respondents to ﬁ!e‘jepiy.." |
within four weeks fime case is adjourned to . :
19.01.2010. -

& .

- .

- -
7 " -

{Madan ar &Zhofutvedi) {Mukesh Kumar Gupta)
Member (A) Member {J} .-
/PB/ ' - o "

19.1.2010 Reply has been served on the Apphcant
| in Court, who in turn seeks and aliowed Iour g
weeks time to fiie rejoinder. ‘ B

List the matter on 19.2.2010.

N, - LTk
. -~ . RN ,.:' -
Mdan»i{éhaturvedi) {Mukesh Kumar bupta) Lot

Member (A) Member (J) / I

i/ ’ _ A

7
L]
1

19.02.2010 Dr. J.L, Sevar, learned cotinsel for
_ applicant states that Annexures to the \. E
‘written statement of Respondents No
2&3 have been supplied only today as . 1 :

.'J,

the same was filed on 13% Jenuary 2010 )

Syt e

-

without Annexures. IO g;

It is furl:her c:ontended that 5
Respondents No.1&4 have not : put

appearance or filed any. afﬁday,lt_:_. iy

\opposition. IR PRt

Since . none appears for smd{
. Respondents & mport is awalted aﬂ:er
completlon of service, Regxstty to file’

service report.
List the matter on 23023010

(Madan

Mém (A}. )
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Notes of the Registry

: Date

 Order of 'the Tribupal

gyt
v 5

22.02.2010 At the time’ of filin
OA. 36 of 2010, th
Applicant’'s advocate serve
copy of O.A. on Mrs. M. Das,
Sr. CGSC and Mrs. M. Daj
has also received the copy i
_the capacity of Sr. CGSC.

The Registty before
listing the O.A. for admission
on 28.10.2009 has given 4|

note “copy of O.A. has not| .

been served on Respondent
No. 4.” : :

As per Hon’ble Court’'s
© . order dated 16.11.2009 Mrs.
M. Das, Sr.

ﬁl\c ntnd natina An haha 1€ AF
QL. c;ymau. [IIWIV LWL RV utsuuu. \¥2 9

the respondents and the
‘Hon’ble Court observed that
Service is Complete.

- Mrs. M. Das, Sr. CGSC
. has filed written statement
on behalf of the Respondent

- Nos. 2&3 on 13.01.2010.

As per Hon’ble Court’'s

order dated 16.11.2009, no|

. " formal notice has been
-+ issued to the Respondents by
“this Regxstry

.. In compliance of the
-..Hon’ble Court’s order dated
. 19.02.2010 the report is

. submitted before the Hon’ble

+C Court for kind perusai.

Sec_n_on____«ﬁ‘gc{eun
54, a B e |

\m 'V\Q\ cr to Respovduh
Mo A ';;\“/‘TL(LU U) cAT
Q?%MM LRSS

CGSC haarn/ |

1 ﬁkw o 2) 3/20/0.

23.2. 2(510_‘

Respondents.

Notice has not been issued to the

Respondents No.4. Therefore, there is no
representation on behalf of the said

In the circumstances

issue notice to Respondent No.4 under
Rule 11(1){(i} C.A.T.(Procedure) Rules

R 1987.

Returnable on 25.3.2010.

Vd

oA

(M adan Kuprar.Chaturvedi) (Mukesh Kumar Gupta)

25.03.

25032016 = Respondent
statement. Case is adjoumed to 28" Apiil

Job/ ‘
28.04 2010

/pb/

Member (A)

LY}
WICTHEOCT LCE S

Mecmber ()

Being Division Bench matter fist on

Kr. Chaturvedi)
Member (A}

No4 vyet to file witten

r
7

r. Chaturvedi)
Member (A}

(Mada

Mr. S.N.

Applicant and Ms. M. Deka, learned counsel

‘for State of Assam are present.

Pleadings are complete.

Subject to legal exception, if any. Keeping
the question of limitation open, the O.A. be
listed for hearing. M.A. No. 126 of 2009 will
bé taken up along with said O.A.

List for hearing on 26" May 2010.

r ,
& o
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CAVREL AR AR U)

4Madan Kunfar Chaturvedi) (Mukesh umar Gupta)

amhbnr fAY

“l'émuli, learned counsel for

Admit.
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W 5 A220 0f 2009 o N
© 26.05.2010 DrJLSarkar, feamed counsel for
Applicant prays for adjournment which is not
, opposed by Mrs. M. Das, leamed counsel for
She Case \‘9 \’Zw@_‘ Respondents.
’ ' : ‘ List the matter on 8th June 2010.
o Mﬁuf%} | |
7' Y lo . (Madan Kuf{rChafuwedi) {Mukesh Kumar Gupta)
Member (A} Member (J)
/Lm/
08.06.2010 = On the request of Mrs. M. Das,

learned Sr. CGSC for Respondents, list

dbe case lo, the matter on 22" Tine 2010.

o | 2 \Qv

. 0
- . - (Madan Kumé Chaturvedi) (Mukesh Kumar Gupta)
2l Lok “ Mcmber (A) Member ()
/PB/ '
) '2'2.‘06.20'10 ' : Proxy counsel for applicant prays for
- ddjoumment stating  that  Dr.J.LSarkar,
. ’)lr\,L Cﬁ_% \9 ﬁw@, L”bfT o learned counse! for applicant is out of
o station.
R VI IR : List on 30.06.2010.
| f ”7%9’5;510 ’
EREN] 29! . T . ST 3
{Mukesh Kumar Gupta)
' . . Member (J)
/bb/ . ;
30.06.2010 Proxy counsel for respondents prays for

Yt .- 1

adjournment stating that Mrs.M.Das, learned

counsel for respondents is in personal
difficulty. List on 02.08.2010.

r

{Madan Kupiar Chaturvedi) {Mukesh Kumar Guptaj)
o Member (A) Member (J}
/ob/
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02.08.2010. . On .-rihe request of both sides,
adjourned to 25.08.2010.

{(Madan Kumar Chaturvedi) {Mukesh Kumar Gupta)

Member {A) Member (J)
/bb/

25.08.2010 ~ Proxy counsel for applicant states that

indulgence adjourned to 2.9.2010:

1
r

AR b1 J.‘L.Scrk’df is unwell. As o matter of

5 .
{(MadanXumar Chaturvedi)  {Mukesh Kumar Gupta)

‘Member {A) i Member (J)
/pal

02.009.2010  Both sides pray for adjournment. We

hote that repeated adjournments had been

granted in this case on the request made by

both sides for sufficient long time. Very

reluctantly we adjourn the matter to v

" September 2010.
It is made clear that no further
adjournment will be aliowed.
List on 7% Sentemher 2010.

emboer (A) Member (]}
/pbf/ ‘

R
e &

:'axr Chaturvedi) (Mukes/i%l;l‘ar Guptaj"
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07.00.2010) Presant: Dr J.L. Sarkar for applicant
and Mrs M. Das for the respondent Nos.2
and 3.

Dr ).\, Sarkar states that he would
press relief contained vide para 4.3 namely,
applicant’s promotion as DGP with affect
from3 4.03.2005 and consequential fixation

including terminal benetits.

Heard Dr ].1. Sarkar, learned connsel
for applicant and Ms M. bas, learned
rounsel for respondent Nos.2 and 3. None

for respondent Nos.1 and 4,

Hearing concluded. Reserved for

orders.
<
{Madan Kurnor Crhoturvedi) {MuUkesh Kumar Gupia)
Mesmber (A} Meinbet (J)
rKm
09.00.2010 Jundgment pronounced in open court,
kept in separate sheets. OA. is dismissed.
No costs.
{Mmad urnar Choturvedi (Muresh Kurnar Gupia)
Memiset {A) Metnbber (J)
nkrn
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- CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI:
. Q.A. No. 220 of 2009
o . &
M.P. No. 126 of 2010
Date of Decision: 9 09, 2010
. ~ \‘AJ;“ :
Shri Sheo Prasad Ram, IPS (Retd.) : o
et iieer et e enaaas eeeteereteereereeneeerternaneanns - Applicant/s
Dr. JL. Sarkar : - |
e e N Advocates for the
L Applicant/s
- Versus— I
Union of India & Ors. : . : :
ST [OOSR OSSPSR Respondent/s

cereee e ettt et Advocate for the
’ ' ' ' Respondents

HON’BLE MR.MUKESH KUMAR GUPTA, MEMBER (J) . -
"HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

' I} WHethér réporfers of local newspapers may be allowed
to see the Judgment 2 A ﬁr{/No
2 ‘Whether to be referred to the Reporterornote MNO
- . 3. Whether their Lordships wish to see the fair copy .
} of the Judgment 2 A o WNO

RO Judgmen’fdehvered by o ~ MEMBER {




; & 3 . OA.220/2009 with MP 126/2010

CENTRAL ADMINISRATIVE TRIBUNAL
- GUWAHATI BENCH

' Original Application No.220 of 2009
&
Mnsc Apphccmon No. 126 of 201 0
Da’re of Decision: Thls the ﬁ‘ Yy day of Sep’rember, 2010. .
) HON BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER.
HON’ BI.E SHRI MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER

" Shri Sheo Prasad Ram, IPS (Retd )
. $/o Late Ram Guli Ram
A-1, Zone-ll, Police Officer's Colony
- Ulubari Complex
Guwahati-781 007. _
...Applicant

By Advocate:  DrJ.LSarkar -
- Versus -

1. Union of Indiq,
Represented by the Secre’fcry
to the Government of India
Ministry of Home Affairs
New Delhi- 110 001.

-2, State of Assam
Represented by the
Chief Secretary, Govi. of Assam
Dispur, Guwahati-6.

3. The Commiissioner, Secretary
to the Goveinment of Assam
- Home and Political Department
Dispur, Guwahati-6. /
4, State of Meghalaya
-~ Represented by the Chief Secretary
Government of Meghdlaya
Shillong, Meghdlaya. _
. - ... Respondents

By AdVocdfe: Mrs.M.Das for réspondem‘ nos.2 & 3.

LR O I I O I 1

Page ! of 6
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OA.220/2009 with MP 126/2010

ORDER

| RM-U___;K_E_SH"-‘KUN\_A\R.GUPT;A, Mgmm' '

"MA :has been filed seeking condonation of .delay in
aéprooching this Tribunal belétedly; It is stated that oéplicdnt-’s claim is
regordihg pfoformc promotion and fixation. Since the respoﬁd‘ents had -

| been taking steps to create post of Dirc!ec’ror' General of Police_'(herei.ncxf’(e'r |

referred to as DG‘Pffor posting him to said post along with other _officérén

and as the cause of action is of continuous nature, there was.some delay

m oppro_bching this Tribunal, which was bona fide action. Hence delay be
condoned.
2. No reply has been filed to MA. On examination of same and
upon hedrihg both sides, delay is condoned. M.A. is allowed.

A
3. o Shrl Sheo Prasad Ram, IPS, 1974 batch beiongmg to Jom’r
Cadre of Assom Meghalayc: in this oophcoﬂon, 1houah inifially hod

cloamed various reliefs but as per statement made by Dr.:J.L.Sarkcr,
;Iecmed 'cdurisel for applicant on 07.09.2010 16 the effect that he would
conﬁne h|s clcnm rela’nng fo prayer made for promohon as DGP w.e.f.

-

‘1403 2005 with consequem‘ual ﬂxa’non of pay cnd fermlnal benefits.

’ - . (-

'.,Henc.e; we will not address oursellves on various other reliefs,, prayedvfor.

'_'4.j . Admtﬁed!y, as per Indlqn Police Servnce C:vﬂ hst as -on
'01 01 2008 cpphcam‘ S name is ploced ot Sl No7 wh:le Sri
. ) -"W R Marbamqng, IPS 1975 botch is placed af Sl. No H Responden’r No.4

" 1“;' : lL(Staie of Meqhalcyc} vude nohflcohon dcn‘ed 1403 2005 promo?ed said
SRS _ Lo : 3 ' Poge?ofé

P -
TN
. T
FERN

B

.
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- OA.220/2009 with MP 126/2010

Shri Morbldnicn‘g to thé post of ‘DGP-, Meghdlaya in the pay gccle of-
Rs.24,050-650—26000/— w.elf the date of taking over charge 'uﬁfil further
~orders. Applicant at that point of time was 6n deputation to Govt. of india
in Ministry 6f. Railways and posted as Chief Sec:uri’ry.'CommiSSipne'r-cum-
IG/RPF, N.F.Railway, Moﬁgoon w.e.l. 01.08;2000.0n.d iﬁe would Have
completed five years tenure a$ on 31 .07.2005. Vide representation dated
06.06.20089, he'req.u‘es’red fhe respondents to take steps to promote him to
said kchk at bcr with W_.R.Mcxrbaniong. Respénde}mt Nos.2-& 3 took steps to
- create '.vocancy in said grade. Further representation was bre‘férréd on
22.0{5‘2006,. dnd in response thereto, vide communication dd’red
124.08.2006, he was éonveyed that matter has been fokeh ‘up with the
Govt. of-‘lndic, but no reliet was granted, and therefore, ‘he\ preferred
further representation on 20.03.2008 and 28.08. 2008 Uihmotely vide
commumcchon dated 22.05.2008 (Annexure L) and on creohon of post,
he was posfed as DGP, CID, w.e f. 23 05.2008 up’fo Ol 10. 2008 on personal

basis. He attained the age of superannuation on 31.03.2009.

5. " . His grievance is that since Shri W.R.Marbaniang, his junior, has
been promoted to _1hé post of DGP in Joint codre}o’f Assam Meghaloyc; ‘

he was enfitled to promotion to said post with all consequential benefits.

6. - Dr.J.L. Sarkar, leomed' counsel appearing for apphcdnf has
plocmg rehcmc:e in Block Development Officer’s Oraamzahon & Another v. |
_Sfcafe of M. P & thers (1996) 7 SCC 266 contended fhat he had a nohf of
cgns:;ierqtton cmd non—consndercﬂon amounted to .vuolcﬁon of Arlicles 14

.cnd'vlé 'o‘fithe Consﬁ’ruﬁoh of !ndio Respondents acted arbitrarily, and

R .4:"_:i7‘;"therefore, he is en’nﬂed fo refief, as prayed for. Placing reliance in

) ! M@naaer Govemmeni Brcmch Press & Anoiher v. D B Belhapoa {1 979) 1
i o FERIL N ' : Poge30f6

R o]
o



> S | | OA.220/2009 with MP 126/2010

SCC 477, it was contended that no reason has been dssignédfcr the

impugnedq‘c’rion‘

7. - Contésﬁhg the clairﬁ ldid,‘re‘;;_uly was filed on béhq!f of
resbondenf dos.é & 3 stating that Govt. of Megholdyc promoted Shri
W.R.Mdrbdnid'hg “without adhering fov the provisions of Joint Cadre Ruﬁes’,‘.
B.P.Rao was the immediate junior of the dpplviccm;, and ’rheréfore, State of
Assdm dllowed"hirﬁ‘ to dvdﬂ proforma promotion w.ef. the date his
immediate junior was promoted in the Assam vsegmenf of Assam
Meghadlaya Joint Cddfé in the next below rule. Shri ‘W.R.Mcrbo?wiang was
p:rqmo"fed by the Govt. of. Meghalaya without considering any official for
pfdrhoﬁ_o_n-fo said bod in the Joint Cadre, namely, S/Shri R.N.Mathur,
Shdnkd{ Barua, S.P.Ram, B.P.Rao and M. Mohdn Raj. Promofion of Shri
W.R:Marbaniang was irregular and- ilegal. As per the rules, State
Governments is entitled fo one post of DGP and one ex;ccdre post in the
rdnk of t)GP. As such, Govt. of Assam decided to move'.Governnf.\enf of
India to dllow the Std’re Government to create 4 ex—chre post of DGP,
but said proposcl was not agreed to. On the confrcxry Ministry of Home
Affairs, Govermnment of India vide commgnicaﬁon dated 21.12.2005
‘ (A_nnexdre—R/S) required the Govt. _of Meghadlaya to revert Shri
W.R.Morbdnidng to the grdde of ADGPhdnd to take further necessary

steps to fill up the post of DGPs, as outlined therein.

8. 'Mré.M.Das, learned counsel for respondent nos. 2 & 3
-icohfends";hdt profno’rion of Shri W.R.Marbaniang was abinitio irregular

dnd grdnhng relief to dpphccmf would tantamount to perpeiuahng the

."'_;;f'f:ﬂIeadlny commlﬁed bv resoondenf no.4. Our attention was’ drawn to

.-;cqmmun mggn_. dqted' 18.08.2,009 {Annexure—R_/_?) - whereby Assam
o EENEVE R Page 4 of 6

Mg~




A . - . OA.220/2009 with MP 126/2010

Government was advised to revert 4 dddiﬁonal officers in the DGP grade
to ADGP grade. It was further confended that Ané junior to him was

promoted in Assam segment of Joint cadre Assam-Meghalaya.

9. ~We have heard Dr.J.LSarkar, learned counsel appearing for
_ dppléc_&nf;'Mrs.M.Dos, leaned counsel for respondéhf nos. 2 & 3, perused
"-the pleadings as well as judghents relied upon. At the outset, we may .
" note that neither any representation was made by Respondent nos. 1 & 4,
nof dny reply was fﬂed on their behalf. Appliccnt‘s: bosic‘cloim,is parity
with Shri W.R.Mdrbcniong. We may vaerthe.r note that Shri Mlcrbahicxng has
not béen implécded. The legal _quesﬁgn which arises for consideration is
whether ,grchﬁng 'reli‘ef to applicant at par with Shri' Marbaniang’s
promoﬁon\ 'ds DGP- vide notification dated 14.03.2005 would not
tantamount  to: berpefuate illegdlity committed by the State of

Meghalaya.

10. - tis notin dlspu’re that promohon of Shri W.R. Marbaniang ’ro
the post of DGP has not been approved by the Central Govemmen’r
Ministry of_Home Affcurs. It is also not in dispute that vide communication
dated 21.12.2005 (Annexure-R/5), Central Government conéidered it
iénpercfivé to strengthen the institution of Joint Cadre Apth_orify ond place
all the cases for promoﬁén before its consideration. it is also not in dispute
fhdf no brdmoﬁon committee was convened dnd its re;o;'nmendafion
obtained. Further vide scid notification Government of Methlc\/a wds'
requured to revert Shri W.R. Marbonlcng to the grode of ADGP. Apor’r from
“ con’fendmg that Shn WR. Mcrbcnlang was continuing as DGP, Meghqlqyo
cnd no comphonce of dlrectlon of Central Government mcde, we may
ivffnofe‘ ’rho’r no: rehef IS cicnmed ogamsf Sri Shn W, R Marbcnlcnq either

N _2_’.;_: S N Poge5of6

. lrf},nﬁ,':; R .




OA.220/2009 with MP 126/2010

positively or negatively. When ’rHe Central Goverrimeﬁ’r has not dpprpved
'appointmen_’f and promotion of Shri W.R.Marbaniang to the grade of ‘DGP,
on what basis, we can require the State of Assam to proh*rd’re the
~ applicant to thé grade of DGP. Pos} of DGP has "ro be filled up as per
rules, which requires convening of DPC and consideration of all eligib!e'
o.fficers. It is not the case of either parly that DPC was convened,
' éonsidering dﬂ eligible officers uhder.fhe rules for promotion to the grade
of DGP. Without considéring officials and making a poéiﬁve,
recommendoﬁonv in favour of particular officer, no direcﬁoﬁ can be issued
by_”rhe Cour’f/T;ibunoI to promote a particular official with consequent . |
| ~ fixation of pay and allchxhc_es in the given grade. In our considered view,
relidnce placed on Block Development Officer's Organization and D.B.
Belliappa (supra) is totally misplaced and do not advance applicant’s
claim. Iln our considered opinion, granting relief in the nature of promotion
to the post of DGP would amount to violation of statutory rules in vogue.
‘No promotion can be 6rdered without consideroﬂon fo'r_sc:id purpose by
’(He competent authority. Court/Tribunal can only direct consideration to
a promoﬁonal Yposf. In the facts of present case, it is not his'c‘loim that any
vacancy was c\'(ailcble in the grade of DGP,‘ which necessarily required

the respondents to convene DPC to consider dll eligible officers.

11. In the light of discussion, made hereinabove, we do not find

- any merit in the claim laid. Accordingly, OA is dismis_s'ed. Nocosts.

&5 S

__(MADANXUMAR CHATURVEDI) (MUKESH KUMAR GUPTA)

T MEMBER (A MEMBER (]
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH :
GUWAHATI.

[Central Adminéetmive'l‘ribunal

%ﬁa O . AO NO. 020“02;090 0/2009
i 96 OCT 2009 _ Shri S.P. Ram, IPS(Retd)
% Guwahati Bench - Vs -
©TERE AR ~ Union of India & Ors.

S_!QODE;S.

The applicant files the 0.A. before this Hon'ble
Tribunal prajiing for fresh calculation af his pay and
ailowances, and reyision of pension, and other retirement
benefits. The applicant and other IPS officers were promoted
as DGP by notification dated 22.5.2008 (Annexure-L), but by
letter dated 26.5.2008 they were asked not to draw salaryA
in the promptional p6~t,drhe‘applicant retired from service
wee.f. 31.03.2009(AN)§ and could not receive correct pay and
allowances and retirement benefits. By notification dated
27.5.2009,'post¢ of DGP has been sanctioned for the applicant
and he would get the differences of pay and allowances. The
applicant's jun;or was promoted befqre his promotion as AGdl. .
D.G.P and D.G.P; when he was on deputation outside his Assam.
Meghal ayd Cadre of IP§. Proforma.prpmotion in reference to
one junior has been granted; but such prohotion with reference
to another junior Ifs Officer has not yet been ordered.
Applicant prays that the piomotions be ordered in'relation
to his junior; when he was on deputation, and his pay fixed
upto his date of retirement with instructions in notification e
dated 27.5.2009, arrears paid, and retiral benefits revised A
and difference {arrears) paid. -

s

S N, Towmuld
Advocate..
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Filed by the ... P} oo

Torough S. N. Tumuli

Shri Sheo Prasad Ram, IPS (Retd) -

S/0 Late Ram Guli Ram
A-l,AZong-Ii, P’blice
Officer's Colony.
Ulubarl Complex

© Guwahat1-781007.

-~= Applicant.

- Vge~

1. Union of India
. Represented by the

Secretary to the Government

of India

Ministry of Home Affairs

New Delhi-110001.

2. State of Ass-am'
R'ep:.resentated by the
Chief Secretary,
Govt. of Assam,

Dispur, Guwahati-6.-

3. The Commissioner, Secretary

to the Govt. of Assam

Home and Political Department

Dispur, Guwghati-6.

g/ ]of

Contd...2
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4. State of Meghalaya
Represented by the

Guwahat Bench Chief Secretary, Government

TERE!

&1

1.

2

3.

of Meghalaya,
Shillong
Meghalaya

--~-~ Respondents.

Particulaps for which the applications is made.

The application is made for refixation of pensionery
and other retiral benefits, payment of differences

as pér notification dated 27.5.2099 (Annexure-N),
fixation of pay on promotion with reference to
promotion - of junior.of the applicant durlng deputation
of Applicant. | |

Jurisdiction : The applicant declares that the
application is within jurisdiction of this Hon'itle

Tribunal.

Limitation 2 The application is within limitation

preseribed by the Section 21 of the Administrative

Tribunal Act, 1985, relates to pay and allowances

and revision of pension.

Contd.ese3
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4.1 - That the applicant is a citizen of India and as

such is entitled to the rights and privileges guaranteed
by the Constitution of India. '

4.2 That the applicant duly selected by the UPSC (1974
bateh) was appointed in Indian Police Service (for short

IPS) cadre we.e.f. 10,11.2974 in Joint Cadre of Assam-Meghalaya
(year of Allotment 1974).Since his appointment he has an
unblemished career and served in various capacities with
promotions in premotional hierarchy. He sefved'1n.different
places of Assam and Meghalaya. As this application has nexus
with posting of his junior in Meghalaya he narrates below

his experience & posting in Meghélaya in particular as under 3

(i) Supdt« of Police, East Garo Hillsz 12.9.1979 to
Williamnagar. ' 9.1.1980.

(ii) SOPO, West G_aro Hills’ Tura 160101980 to

oW

12.8.1981.

ob

(1ii) Spl. S.P. S.B, Meghalaya, 18.8.1981 to

Shillong. 16.10.1987.

(iv) Dy. IGP (W.R) Meghalaya, Tura 3 17.10.1987 to
14.8‘1989'

(v) Dy. IGP Cum Direcror, Civil 18.8.1989 to

Defence & Commandant General, 29.5.1991
Home Guards, Meghalaya, Shillong.

Be it stated that he has also experience of work on deputation
and posting in Assam, ipnter alis, as under s

Z Contde...4
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The applicant also was on deputation as Dy. I.G.
BSF, BRikaner (Indo-Pak Border) from 1.6.1991 to 17.6.1994

and Dy. I.G. BSF, Cooch Behar (Indo-Bangladesh Border) from
29.6.1994 to 31.5.1996. From deputation he was posted back

to Assam as IGP (Operations), Assam from 25;6.1996 to 24.4.98,
IGP(CID) Assam Weeof. 24.4.1998 to 31.12.1998, and IGP(Training

& Armed Police), Assam from 1.1.1999 to 31.7.2000.

The applicant places the above posting particulars
to appralse the Hon'ble Tribunal that he worked in different
places, and posting capacities as per orders and discharged
his duties as IPS Officer of the Joint Cadre (Assam-Meghalaya),
and also on deputation to Government of India i.e. Central

Government.

4.3 .  That the applicant was promoted gs I.G.P. weeof,
25.6.1996 and after posting as IGP/Operations, IBP(CID) énd
IGP/Trg. and Armed Police he was posted on deputation to
Government of India as I.G. Railway Protection Force (for
short R.P.F.) Cum Chief Security Commissioner, Afbry short
CsC), N. F. Railway Maligaon, from 1.8.2000 to 31.7.2005.
When he was on deputation, his junior Shri W.R. Marbaniang
was promoted as Addl. DGP Meghalaya by a notification dated
17.5.2002 issueé by Govt. of Meghalaya, Home (Police)
department, in scale k. 22400/~ - 24500/-, the promotion was
effective from 17.5.2002. The applicant submitted represen-
tation dated 27.5.2002 to the Chief Secﬁet&fy, Govt. of Assam
praying for promotion and -pay protection as per executive

instructions governing such cases, giving coples to DGP, Assam
b

DG/RPF, Railway Board.
/Q% Contdecee5
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Copy of the notification dated
17.5.2002 is enclosed as

_Annexure-A.

Copy of the representation
. dated 27.5.2002 is enclosed

as Annexure-B.

4.4 That by a notification dated 7.12.2002, issued by
the Govte of Assam, Hope(A) Department, another IPS Officer
junior to applicant, Shri B.P. Rao, IPS was promoted as Addl.
DGP in'scale 22400-24500/~, this promotion was effective

from 7.12.2002. A notification dated 11.3.2003 (para 2) was

issued allowing proforma promotion of the applicant as Addl.
DGP w.e.f. the date of promotion of his immediate junior.
No date was mentioned. Shri B.P. Rao is his immediate junior

and such the sald proforma promotion has been given w.e.f.

7.12.2002. There is no reason as to why the said proforma
promotion shall not be effective w.e.f. the date of promotion
of his other junior, viz. junior to his immediate junior i.e.
Shri Marbaniaqg of allotment year i935. It is stated such
profogma~promotion does not affect any person in seniority or

pay but adjust the pay and allowances of the person who is

‘éiven the proforma promotion, as given-in notificatidn dated

11.3.2003.

Copy of the nbdtification dated
7.12.2002 and 11.3.2003 are
enclosed-as Annexure- C and D
respectivelj.

ﬁ‘»‘ Contd....6
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4.5 That during the period of his posting on deputation

as I.G., RPF-Cum-CSC, N.F. Railway, Shri W.R. Marbaniang, IPS
vas further progoted to the post of Director General of Police
(for short DGP), Meghalaya in scale fs. 24,660-26000/- by an
order dated 14'?f2005 issued by Govt. of Meghalaya, and the

—
.‘-" -

promotion was effective w.e.f. 14.3.2005. It is reiterated

that Shrd Marbaniang is junior_to the applicant in the IPS
g J . pp

cadre, and belongs to 1975 allotment year as against 1974

allotment year of the applicant.

In the cadre position as on 1.1.2008 (Assam-Meghalaya)
the position of the applicant vis-a-vis Shri Marbaniang is

as under :
Alldtment xegz !-1924.
Sl.No. ' Name ;f the IPS Officer
otme ear 3 19
T e

The applicant respectfully states that there was
no ground for supersession of the applicant by any junior,
and he was neither informed of scope of promotion as Addl.
DGP or DGP, Meghalaya nor he was given promotion as DGP,
Meghalaya nor administrative order was issued to first

pﬁk ’ COthocoo?
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promote him as Addl. DGP and DGP before promotion of his

Junior as Addl. D%P and Dég and therefore continue his Deputation
in the Railways'following laws and piocedure of deputation.

' The applicant begs to state that his working particulars in
Meghalgge is a clear index that there is no earthly reason

why he could not be posted in Meghalaya on ﬁromotionb However,
he humbly states that his cause in the present application is |
nct place of posting promotion eof his junior Shri Marbamiang,
but denial of’the ﬁromotional benefits when his junior has
been promoted, without any reason of superfession. No order

as 1s done as in notification dated 11.3.2003 (Annexure-D),
regularising the prombtion of the applicant w.e.f. the date

of promotion of his junior Shri Marbaniang has yet been issued
for Addl. DGP and DGP. Such order shall noé;any body but'shall
only refix pay & allowances of the applicant.

Copy of the IPS Civil list as _
on 1.1.2008, pages 35-36 (Assam-
Meghalaya, is Enclosed as

Annexure-E.

Copies of the notifications dated
14.3.2005 issued by Govt. of Meghalaya,
Home (Police) Department is |

enclosed as Annexure~F.

4.6 That the applicant'submitted a representation dated
6.6.2005 to the Chief Secretary to the Government of Assmm
®Wherein he has narrated the factual position of completion
of deputation tenure amd re-patriation to his cadre w.e.f.

1.8.2005. In the said representation he has, inter ali

ﬁ;";/’ . COn‘td...S
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requested for his proforma promotion to the rank of Additional

D.GeP. weeof. 1‘7.5.200;9 i.e. the date of promotion to the
said post of his junio;ngri Harbaniang, instead of from
7+12.2002 to which his promotion was given effect to with
reference to prbmotion of his immediate junior Shri B.P. Rao,

IPS (ellotment year 1974).

The applicant prayed for his promotion as DGP, we.e.f.
14.3.2005, when his juniér Shri Marbaniang was so promoted,
to enable him to join as DGP upon his repatriation from
deputation. Copy of the said represeﬁtation dated 6.6.2005
was given to DGP/Assam and G.M./N.F. Rallway, Guwahati-11i.

Copy of the representation dated

6.6.2005 1is enclosed as Annexure-~G.

4.7 That the applicant came back from deputation from

Rallways and joined as Addl. DGP, CIBD, Assam w.e.f. 17 8.2005

and thereafter working in different capacities, including
DGP, retired on superannuation wee.f. 31.3.2009(AN). His

grievance for fixation of pay and allowances has remained

unresolved and 1s pending, for which he is suffering recurring
loss of retiral bendfits in terms of money causing undue
hardshipe It is stated that before his retirement he submitted
representations dated 27.1.2006 to the Commissioner &

Secretary Govt. of Assam, dated 29.3.2006 to the Addl. Chief
Secretary, Govt. of Assam and dated 22.6.2006 followed by
reminder dated 17.2.2007 to_the Chief Secretary, Govt. of Assanm,
praying for his benefits of promotion as DGP we.e.f. 14.3.2005

ﬁs COD.tdoooo.g
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when his junior was promoted. He received Ietfer dated

24.8.20062 from Addl. Chief Secretary, Govt. of Assam,
informing him that the matter has been taken up with the

Government of India.

Copy of the representation
dated 22.6.2006 is enclosed.

as Annexure-H.

Copy of letter dated 24.8.2006

is enclosed as Annexure-I.

4.8 That the applicant's representations for promotion
as Addl. DGP (Rs. 22,400 - 24500/<) wee.f. 17.5.2002 with
reference to promotion of Shri HarbanianngPS, his junior

was also pending. As alfeady explained above his promotion as
Addl. D«.G+.P. was given effect to wee.f. 7.12,2002 with
reference to promotion of his immediate junior Shri B.P. Rao,

IPS. He submitted further representations dated 16.9.2006

S

to the Commissioner & Secretary, Govt. of Assam, dated 29.9.2007

to the Principa1 Secretary to the Govte. of Assam, with copy
to Chief Secretary,}Govt. of Assam, and submitted reminder
dated 28.8.2008.

From the above it would be seen that though his
retirement on superannuation was coming close i.e. 31.3.2009,
his Gause for promotion wee.f. 17.5.2002 as Addl. DGP, and as

[ IRVE VNP

DGP weeefe 14.3.2005 was not finalised, theowgh Communication
, At

1&’ Contdessssl0
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dated 24.8.2006 to the applicant. He submitted further

representation dated 20.8.2008, 28.8.2008 to the Principal
Secretary to the Govt. of Assam narrating some details in the

said representation -dated 20.3.2008.

Coples of the representations
dated 20.2.2008 without enclosures)
and 28.8.2008 are enclosed as

Annexures J and K respectively.

446, That -the Government of Assam, Home (A4) Department
issueq notification dated 22.5.2008 by which S(five) IPS
Lo

1 .

| Officers promoted as DGP in earst while scale of Rs. 24050~
26000/~. The applicant was also promoted wi h immediate
effect and until further orders. The promotion has been

effective w.e.f, 23.5,2008. It is stated that the said promotion

has been given as a result of administrative decision to
promote number of IPS'Officers including the applicant.Shri
‘Marbaniang has already been continuing as DGP, Meghalaya,
(Joint Cadre Assam-Meghalaya). The said promotion notification
dated 22.5.2008 414 not deal with the matter of proforma
promotion of the applicant from the date of promotion of his
Junior as Addl. DGP and DGP, as explained in preceeding para-
graphse. | o

Copy Of the notification dated
22.5.2008 is enclosed as

Annexure«~L.

4.0  That by a letter dated 26.5.2008 issued by the

Government of Assam. Home (A) Department, all the Officers

LZ\ Contdes..ll
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promoted by notificdtion dated 22. 5.2009 including the applidant

have been advised to draw pay and allowances for the post of
ADGP4 The pay and allowances for DGP may be drawn only after

' upgradation/creation of the posts as notdfied, as well as on

receipt of ex post facto approval of Home Affairs, Govt. of
India to- the upgradatlon.

Copy of the letter dated
26.5.2008 is enclosed as

Annexure 'M'.

4. 11-“ That after the aforesaid notification dated 22.5.2008
the applicqnt was posted as DGP/CID Assam from 2345 2008 to

1.10.2008, and as DGP & Director, State Flre Service Organisa-
tion (S.F.5.0), Assam from 1,10.2008 to 81.3.2009, and retired

wie.f. 31.3,2009 on- superannuation.

Government of Assam, Home (4) Department issued letter

dated 27 5. 2009, by which two posts have been created to

. accommbdate the applicant as under 3

(1) DGP(GMD)-w.e.f. 23.5,2008 to 1.10.2008, (to be
" abolished when the applicant relinguished the
post) " )

(11) Director SFSO w.e.f. 1.10.2008 to 28.2.2009
| (Personal to the applicant to be abolished when

he relinguised) . ' |
/Q‘ ) Contd'.--...lg
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- The pay scale of HAG + Scale of pay of % . 75,500/~
(annual increment @ 3%) - 80,000/~ grade pay nit.

It is submitted that with the above,the embargo of not drawing

pay & allowances by letter datwd 26.5.2008 (Annexure-M) has.

been pht to an end as regards the applicant. It is stated

that creation of post of Director, SFSO shall be from 1.10.2008
' whith Ko bon radlad Lepnds, .

to 31.3.2009 instead of to 28.2.2009,fThe applicant relinguished

the post weesfe 81.3.2009 (AN).

- Copy of the order dated
27.5.2009 1s enclosed as

Annexure~N. -

4,12 - That the applicapt has not yet been made payments
consequent to the notification of dated 27.5.2009,‘issuéd

after his retirement, - His retirement benefits have been
' bl ket Covvall B lian,

s> T

given on the basis of pay\eimz .. - - S -

that is less pay and as a consequent thereof his fetirement
benefits viz. pension, commutation of pension, DGRG, leave
salary etc. éhall undergo upward reviéion. His pay as ADGP
should be revised w.e.f. 17.5_,2002, and DGP w.e.f. 14.3.2005
in scale k. 24050-26000/-, and consegueht ﬁpon implementation
df the recommepdations of the 6th Pay Commission his pay in
scale of k. 75500~80,000/- wee.f. 1.1.2006 should be revised.
4.13  That the applica™t has served the N.E. Region as an
IPS Officer (i974 bateh) in the circumstances of the region

‘best known to the authorities. He has never hesitated to take.

ﬁ‘ ’ Contd..o.l3

Cam—""



Central Administmt’wc‘.’ribunaﬂ , ‘S
2 BT g

~ Pray ol

A

‘ - 96 0OCT 2009 X
- 13 3 * ‘
~hati Bench
GU‘e’Ja?’?\oﬁ Ber
'Wﬁ%ﬁﬁ73?$33

up any duties with posting in any part”of‘tﬁ?“?ggfan, and

also on deputation whenever called for. His pmmyer for
fixation of pay and promotion with reference to promotion
of'his'junior in the cadre is a prayer covered by the rules
and laws of the land including the popular Rule ~. called

Next belew Rule (NBR), part of which has already been
sanctioned (with reference to Shri B.P. Rao, IPS - Annexure-D).
In his retired life he cherishes the memery of his service
career. He feels grateful and expresses the same, for creating
the posts by notification dated 27.5.2009, for him. In the
same vein he shall be grageful to the authorities if orders
for promotion wiith reference to promotion of his junior are
passed for a perpetual happy memory of his service as IPS

| Officer in the N.E. Region of the Country.

' 5. ound th legps o) 0

(1]

5.1 For that the applicant cannot be denied the scope
. of promotionlin his cadre when he was sent on |
deputation, and when his junior/juniors have been v
promoted in the éadre during his deputation, he
should be promoted with reference to promotion of

his junior.

§.2 For that non-promotion of the applicant when Junior
is promoted, during service in deputation, is violative
of law of equality; and offends Articles 14, 16 and
21 of the Constitution ot Indig.

Kv\ Contdo.oaol4
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5.3

5.4

§.5

5.6

5.7

6.

IS

For that denying due promotion in the cadre while
promoting junior is violative of the ﬁrocedure_

established by law ::. during service on deputation.

For that such denial is violative of due process

of law, and principles of natural justice, applicant
being deprived of promotion dn Gadre and junior
promoted, without calling for his option, and when
applicanﬁ has never refused promotion in cadre (he
had no occasion to refuse) The denial of promotion

has been behind the back of . the applicant.

For that the denial/delaj of the promotion of the
applicant under the neéxt below rule has been causing

continuous ioés/wrong.to the appliCant.

For that ereation of the post of Director SFSO by

notification dated 27.5.2009 a2, bun upto 22..3.2009
) tauil e ow\ Trosffie wple 3.3 200,

For that delay in effecting the promotions in the
facts and circumstances of the case and ‘delay in

giving pay &_allowanees,of DGP, has been causihg loss

in the receipt of retiral entitlements.

(1]

etails of remedies e , [

~ The applicant declares that he has exhausted remedies

by submitting representations as explalned in the

ﬁs - contdooogols
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applicatnon. There is no other remedy under any
rule. ' ‘

[ 2]

Matter not pendi efo other co

The agpplicant declares that he has not filed any
other case in any other Court/Tribunal on the

Subj ecto
'Béliefg gought for 3

In the circumstances of the case the applicant

prays for the following reliefs 3

1) The difference of pay and allowances consequent
upon sanction comnunicated by notification dated

27.5.,2009 be paid without delay with interest.

3) The applicént's pay as Addl. DGP in scale

e

Bse 22400-24500/~ should be fixed w.e.f. 17.5.2002

when his junior was promoted during appli€ant's

deputation out sidemCadre.

3) The applicant's,promotion as DGP may be given

T

w.e.fs 14.3.2005 when his junior was promoted as DGP,

‘_——.——-—‘
"

in SCale Bse 24050-26000/-.

Q‘v\ Contdee..16
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[y) The pay amd allowances as QGP/Director SFS0

in scale of k. 75,500-80,000/- be fixed wee.f.
1.1.2006 correctly (6th Pay Commission Scales) and

arrears paid.

G) The retirement entitlements viz. pension,
commubation of pension, D«C.ReG., Leave Salary etc.

be revised and difference paid with interest.

&) Any other relief/reliefs the Hon'ble Tribunal

considers fit in the circumstances of the case.

- The above prayers are made on the grounds in para

5 above.

9. Interim relief praved for 3

During the pendency of the application the applicant
prays for the following interiin relief 3~

The difference of pay and allowances as per notification

dated 27.5.2009 be paid immediately.

10. The application is filed through Advocate.

ﬁ Contdeeesel?
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336, 434163
A . I.P.O. NO.ocooco
11. (1) |
‘ 7 . ‘ q\oO;quooO.
(ii1) Date of 1issue Lf././ RN

' G PG GQuwohah
(iii) Issued from oo

*® 8 0858080200

| | ~ yhatie
(1v) Payable at G.P.O+ Guwaha ,

12. Eneclosures 3

As stated in the‘ Index.

L

—_—

S%
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I, Shri Sheo Prasad Ram aged about 61 years son
of Late Ram Guli Ram, resident of Ulubari, Guwahati-?7, retired
Director General of Police/Director (SFSO), Assam do hereby
say that I am the applicant of the above application and

fully conversant with the facts and circumstances of the

case, I verify that the statements made in paras 1, 4, 6 to

12 are true to my knowledge' and those made in paras 2, 3 and
5 are true to my knowledge as per A.._le‘gal advice and I have

_ not suppressed any material facts.

I sign this verification this . .7;?.'?"day of

October, 2009 at Guwahati. _ _

Signature. (‘Cﬁe@ Pm{wb&_’

e
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; . - . ORDERS BY THE GOVERNOR

Guwahati Bench NOTIFICATION
CIRE R DRIC

Dated Shillong, the 17" May, 2002

No.HPL 245/86/91 - Shri L.Sailo, TPS (RR.72) Addl.DGP, Mcghalaya is hereby
promoted to the post of Director General -cum-Inspector General of Police, Mcghalaya in

-the scale of Rs. 24050-650-26000/-- w ef. the date of taking over c\mrg,c until further .
orders.

No .HPL 245/86/92 — Shri W.R Marbaniang, IPS (RR.75) Director Civil Defence and
Commandant General Home Guards, Meghalaya( IGP rank) is hercby promoted 1o the
post of Add]. Director General of Police, Meghalaya in the scale of Rs.22400-525-24500/-

w.ef the date of taking over charge . He will however continue to hold the post of
Dttt Clvil Defenee and Connandant General Home Gudrds, Meghalaya until ruriier
orders. ' ‘

( G.P.Wahlang) »
Commissioner & Secretary to the Govt. of Meghalaya,
Home (Pohmh) ate. L\Ppartmpnfg

Memo . NO.HPL .245/86/92-A Dated Shﬂlong, the 17% May, 2002

Copy forwarded (o:-

1. The Principal Secretary to the Governor, 1\4eghalaya,thllong

2. The Principal Secretary to the Chicf Minister, Meghalaya, Shillong..
3. The Private Secretary to the Deputy Chief Minister, Meghalaya, Shillong.
4 The Private Secretary to the Minister Home(Police), Mcghalaya.
5 The Private Secretary to the Chief Secretary, Meghalaya.

' The Accountant Gonaral{ AZE), Moghalaya, Shillong.
7. The Under Secy., to the Govt.of India, Ministry of Home Aftairs, New Delhi.
8. The Secretary, Joint Cadre Authority, Assam-Meghalaya and Commissioner &

Sccretary 1o the Govt. of Meghalaya, Personnel & A R.(A) Deptt.

9. Thie SCCretary 10 e LOEVEOT Assam, Home(A) Trepu. Dispur, Guwahiadl ~78 1006,

\zﬂ{ The Directar General of Palice Meghalava Shillong

11.  The Director of Printing & Stationery, Meghalaya for favour of publication in the
Gazette.

12.  Shri L.Sailo, IPS, DGP-cum-Inspector General of Police, Meghalaya.

13.  Shri W R Marbaniang, IPS, Director Civil Defence and Commandant General
Hoine Guards, Meghalaya, Shilleng.

14, Personal file/Guard file.

By otder etc.,

Ny YN

(DS K
‘ (. )’lelll{
At‘.e‘zt:q/ Deputy Secretary to the Govt.of
@ Meghalaya, Home(Police) Deptt.

Adf}’jcﬂt"&
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To: Guwahati Banch

Shri P. W Bora, TAS, TEER! i DS

Chief Secretary to the Govi. of Assum,

DISPUR, GUWAHATL

~ Ty Trawma Si0n fe e
P. Tan, §175, 10 w2

sal: Proforma Promotion of Shri 5. 4 v
Addl DCP in the Scale of poay Hs. 33,400 — 525 — 24,568/

e N
Padedne Sud

Ref: Covt. of Meghalaya’s Notification Mo, B
dated 177 May, 2002 '

e
OHJ

in inviling your kind alteniion o the subject mentioned a0UVe,
you that the Gowvi. of Meghalaya have promoted Shyi W. i
753, Director Civit Defence & Comdt. General, 1lome Gua
of Addl. DGP, Meghalaya the scale of Rs. 22,400 — 525 - 24, 500/~ Vit OTUCT
sssusd by Notification No. HPL.245/86/92, dated 178 May, 20 i

the same post in the sank of Addl DGP w.ef 17.05.2002. A copy of i
ceferved notification is encloged for your kind pesusal and F9RAY pefersnce. o
Marbaniang, PS8 is Cicarly ong year jupior to me, as my peme Hgures &t Mo
1974 Baich of Assam Moghataya Cadc. Thus I have been overlooked 108
and thereby superceded which has caussd much monial anguigh 10 We bl

monetary loss. [

i view of the above stated facts, i would request you o i
Proforma Promotion under Next Below Rule (NBR) woe [ the dale on winch my
junior in the cadre has been promoted ie., 17.05.2002, w0 thai, 1 get pay protection
during my central deputation period  as altowed by the Govt of Indinas per
Govi. of India, nimsity of personnel, P.G. & Pension, Depariment o1 JO
Training, Memo No. 11030/17/93-A1S(D) dated 177 Apiil, 2002,

DU

b

o
I}
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Guwahati Bench

() Shui . K. Dcka, IS, Dirccror General of DPolice, As
for favour of kind information and necegsary action.

JRVES VIO

Cop}' e

(1) Dr. A. K. Pandey, 1PS, Divector General/RPF, Rathway Hourd, Muw Tl for
favour of kind information.

N A” Fa‘[f'f‘[_i

e

' Attésted

Advocate

:
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GOVSILI‘]ENT Ui i

Ry | - HOVE (4) DERARTMENT -2 ¥
‘ - . OLDEKS BY! THE GOVEHNOR | . .
| ’ _NOTAE LGAT IO
. ﬁé%ég*D,szgthhe,Z£n;D@QleQQ%-
e M ' : I In the interest of -sublic serv§0e,
“%3@3@3%&%,@?; (AM-7h) s promoted to the Tafk of fddle

piggctor General of 2olice In the nav SC&leﬂ?fwni:,_-
{5j§g2a,500/—uand transferred and nosted as Addl.Direct A
‘“iptéral of Police (B),Assam with effect from the d%tex;s{in‘
taking over charge and until further orders agalinst e g
Vacancy. )

o ita. 5/93/2t. 1LI/4(a) i I the {nterest of nublic service
e Shiigz{ﬁ- Dasiigg (41~83) 1is aromoted to the rank of Inspector
General of Police in the nay scale of Rs. 18,QOO—500*22y490/TP)W »
and transferred and posted ! s Inspector General of police’ (TAP)
Assam with effect from the date of taking over chgrge and L
until further orders vice Shri B.P. Rao,1PS opromoted.

No .« Hilise 193/%.111/1@) . shri 2.D. Goswani,IPS (iM-85) Deouty
Inspector General of snlice (B),Assam 18 allowed to hold the
charge of the post of Deouty Inspector General of Police
(V.& AC.) to perform the duties of the post in addition to
his own duties until further order. .
V Sq /- G.C. Patar, .
Under Secv.to the Govt.of sissam
" Home (i) Department -
Memo No.HMA. 5/93 /Pt LLL/b—hy Dtd.Disour, the 7th Dec. /2002.

COOY to - . . - -
1) The Accountant General,(A&E),Jssam,Maldamgaon,Beluolay

Guwahati-29. . ,
2). The Director General & I[nsnector General o
Ulubari,Guwahati~7. :
3) The Under Secy.to the Govt.of India, Ministry of Home

Affairs, New Delhi. : '
%) The Under Secy.tn tho Govt.ofl Meghalaya, lHoma (P) Deptt.)
RV

Shillonge . :
5§¢The Aaddl.Director General of‘Police/Inspector General of .

solice/Deouty Inspector Geneyal OF POLLCEesecsssnsasnonosnonueoncss

cooQ'O--..o{OICOQQQ-b!"t.d‘.ﬁ‘t"_A

£ 2olice,\ssaiy

‘.tototonlﬁioocnnootot'oouoto.c..v.w

63 The Supdtiof POliCe/CommaI‘.\iént..¢.'...'.-..."....-__o'&a_.n‘b...-o
7 PEFSOn.COncerned.. ...... --;--oooov--'c.onhvh-ihoyloo..rooon

'90O.C'.O.QOIQI~"§‘D'-..'0....0‘01.‘..‘6..‘.0.'.0.."...'"‘.‘..."0.‘

8) The 2.2.5. to Chief Minister‘,nssam,Disnur-,Guwahat‘L-S.

9) The 2.3. to Chief Minister,Assam,Disour,Guwahati;S;

19) The 2.8. to Chieaf Secretary,Assam;Disour,Guwahati—Gz
41) The £:5. to iddl.Chie f Secretary,Assam,ﬁispur,Guwahati—S. :
12) The P-5. td Conmissioner % Secys ,Home Deptt;,Dispur,Guwahati*6.
13) The P.5. to Commissioner % Secy.,to Chief Minister, issam,

Dispur,Guwahati~b. o o -
~ 34) The Supdtoﬁssam‘GOVfoPress;Bamunimaidan,Guwahati—21.
‘ By Order Etc.,

—0
:%, 2} 0L~
Jnder Secv.to the Govt.of Assamy
Home (A) Denartment

(f ceen
™/ / Central Adrimistrative Tribunai
s vymelE AT
d i ﬁ
AReieC . L4 96 oCT 0009
CRATE T * Guwahati Bench
TEER NS

"
Iy e T
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GOVERNMENT OF ASSAM

OKDEKS  BY 'THE GOVERNOR

:qmcﬁg il s 1‘10'1‘ _C; l(.;hT iON

Daied DlSvur,thP 11th MaICh/ZOZJ)e

67/94/Pt IL/55 Shrl S. R{ Mehfa,IPS (AM 70) now on

No.HMA 1

RIS S EIEN

denutation to: bovt of ‘India is allewed proforma promotion:

" “to the ‘rank of Director General X Inspector General of

‘Policein:the..pay. scale of Ks. 24050-550-26000/- with

reffect from the date his immediate Junior was: promoted under
Rule. 5,_note III, 2(3) of the IPS (Pay) Rules, 1954.

-Shri S.K. Mehra,IPS is entitled to his

oav in tha above ‘scale from the Govt.of Assam only with

- effect. from:the date of his reversion from Central deputation

:,,wlth notlanal flxatlon o* his may with effect from the date

No.HMA. 1

of ‘promotionof’ hlS Junlor to the above scale on the:
r@guldr 11ne.

67‘/’9’4’/?{”'151:/‘55‘7"(a)’ Shri S.P. Ram,IPS (4M-74), now on

denutation to Govt.of India is allowed -roPQFmaqpromoiionv
to the’ rank.of Addl. Director General ST PolLice in. Ay

. scale-of Rs..22L00-525-24500/~ with effect from the date
his. 1nm°dlateugunlor,was oromoted to the rank of Addl.

T-2olice under Rule 5, note-III, 2(3)

of I2S (Pay) Rule,’ 1954,

Shri S.2. Ram, IPS 1s to entitled to
his pdy in the above .scale from the Govt.of Assam only with
effect from the date of his : n_from Central deputatio:
with notional. flxatlon of his nay with e “fect from the date

.
z
¢

ZINEXURE © ...

of promotion of his Junior to the above scale on the regular .

lines

o
w ' Sd/— B.X. Cohain,

Commlsalonpr &% Becretarv to the Govt of Aosam

"Home etc., Department

" Memo No.HMA, 137/94/Pt II/55*1, Dtd Disnur,the 11th MdrCh/20050

Cogy to :

Guwahatl

2

13 The P.P b. to Chlnf Mlnister,ussam,Dlsour,Guwahati -5,
The P.S.. to—Lhief Minister,assam,Disour,Guwahati-~5.
3) The Accoun ant General (aXE), Assam, Maldamgaon,B@ltolay-
2 o
4 The Dlrector General & Insoector General of Pollce,‘

Assam,Ulubdrl,Guwahatl 7

" Home aff.i

. T2

5) The iUnder Secretary to the Govt.of India,. Ministry of
1rs, New Delhi.

6) The General Menager, N.F. Rly, Nallgaon,Guwghatldﬂﬂh
7) The addl.Director General of Police/Insvector Genera ] of

Pollcp/Deouty Inspector General of Pollce. ........ et ecnaen o e e e

------- L R A I A I A I R N N R R R E R R R EE T Y

Attested , ( Contd....2/-p)
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Lctter 1o, Fz/)q_I/9/2001/157 Dated Guwaheti, the 16th Aug/08.

From X Shri ¢, Bhuyaon, IPS
Inspector Gencral of police (n,
ssom, Guwahoti.
TO 2 Shri...,,[)o .RWHL).IPS 5_A11 Ips Officers
akpeR), %M
" Sub se CIVIL LIST OI‘ TIPS OFFICERS OF ASSAM
NID MEGHALAYA JT, CADRE/ 2008,
sir,

T om directed to cnclose o photostot Copy
of civil list 2008 of Ips Officcrs of Assam ard Mcghalaye

Jt. Cadrc reccived from MHA, Wew Delhi £or your information.

A al
cenial Mminmmme?ﬁbuna )
‘C%’QW T yours faithfully, |
94 oCT 2O | (] ™ 0
, SP ctor Gancral of p’.)l:l.Cc( A, i
Suwa hatn,, Bench }Q Assom, Guwohati.
s el o
e A (
e_,,“,_,_,.,«,,i« e

Attested ,
e
Advooate
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INDIAN POLICE SERVICE CIVIL LIST

(As on 1st January, 2008)

The contents of the list should not be deemed to convey any sanction
or authority in the matter of seniority, pay and allowances.

571 el @) faeer-awg afvesan, Yerer siie a1l 3 Tl
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96 I HIRd HARDIR

MINISTRY OF HOME AFFAIRS GOVERNMENT OF INDIA




I H-AyTed
ASSAM & MEGHALAYA Gowahati Seijch

aReR qRerE @ aiferg et e (01/01/2008 W TrenRerfr) 3::}):;? AR T
Authorised Cadre Strength of the indian Police Service (As on 01/01/2008) e T

AR

e

FuR. anR. gHaR. #am. wm. T AW w.q e afyeRdt B geufy e
' ' O ol (F2. AW Ew)  weR A
L]

CDR SDR LR & IRTR DRQ PQ TAS No. of officers in position under
DRQUr.S Sr.S &abow) . PQ Total
33 2 15 {07 46 153 It as 37 . 135
"afrmr® @ ans, Hw FmE w&f = otagweE wen ol Bl e it e, w yfera
#iN 77 s R, A Pryfter d wrde e 9w o frgfra =) ardar s, TR B
A . ®
Name of the IPS Officer/ Source of Date of birth,Date of Present Post held,Date of Police
Educationalqualification, Recruitment,iD appoint-ment to {PS appointment to the Present Medals if
No.,l{ome Statc Post,Pay scale ’ Any
[] "
(2) (3) (4) (9 (6)
e YT
Allotment Year ; 1970
W @A AR - RR 19701014 04/03/1948 Commissloner of 5.C.A. New Dethi.
Shyam Raxm Delhi 05/07/1970 0110972005
M/A/ 24050-650-26000
/ i
) Allotment r:197
AR E?T@ faRaa RR 19721012 15/07/1949 - DG CD & CG HG, Assam PMQ - 1984 J
Ghanshyam Murari Srivastava Utrar Pradesh 16/07/1972 R '
MA 26/03/2007 PM - 1990
- 24050-650-26000 PPM - 2001 :I
ASSP - 2002 |
Altotment Year : 1973 . I'
g e WRR RR 19731020 30/04/1949 " DGP, Assam ASSP - 2002 i
Ravindra MNath Mathur Rajasthan 23/07/1973 Y
. jaste © 3171202006 PM - 1991
24050-650-26000 SOM - 199)
AR WA RR 19731021 12/09/1950 ADGP (V & AC) Assam PM - 1994
Shards Prasad Uttar Pradesh 15/07/1973
L 4 , 07/06/2006 SDM - 2002
M.Sc. LLB.Dip. in International Transport & Aenial
22400-523-24%00
/F3 : RR 19731049 17/03/1951 DGP, Meghaliaya. Shillong 1PM - 1998
B K Dey Meghalaya 12/07/1973 PPM - 2005
B.A.(H), MA ’ 21/03/2007
' 24050-650-2@000
Allotment Year : 1974
T oI RR 19741010 03/1211951 Chairman, APHC, Assam PM - 1996
Sankut Barua Assam 29/07/1974 3
SDM - 2000
BALL.B. 17/08/2005
22400-525-24500 PPMDS -
: 2003
35
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i naii Banch :
Apwaha ;
- NETTd C’,,g{g"p —IUiS  ASYAM & MEGHALAYA
Vi ) _;___.M .
(1) (2) (RE} | "LW_M-— (5 (6)
»gat  S/Shri
T RR 19741044 150311949 ADGP. (CID) PM - 1996 ;
. i 10/11/1974
am Urear Pradesh 0 08/06/2007 ;
22400-525-24500 !
1
8 xa@ RR 19741046 05/12/1948 ; IPM- 1990
Reddy Andhra Pradesh 2140711974 !
MSe 22400-525-24500
RR 19741051 10/06/1949 ADGP, (Border), Assam PSDM - 1999 |
; 14/07/1974 .
Bihar 12/09/2005 SDM - 1999
22400-525-24500 ASSP - 2002

1 %] AR ARifam
W R Mucbuniang
B.A.

12 FedR o
Kulbir Krishan
B.Sc.(Hons)

13 frade sefd
Sibabrate Kakati
M.Sc.

14 g reaeft
Subash Goswami
M.Sc.

15 & wurs
Anil Pradhan
MA

18 R
Prem Singh
B.A.. MA, MPA

17 g R ded
Jayanto Narayan Choudhury
M. A.

Allotment Year : 1975

RR 19751013 -17/09/1948
Karnataka 21/07/1975
RR 19751045 29/08/1951
Meghalaya 30/07/1975

Allotment Year : 1976

RR 19761002 19/01/1955

14/11/1976
RR 19761062 01/02/195+
Meghalaya 14/11/1976

Allotment Year : 1977

RR 19771015 05/12/1954
Meghalaya 111144977
RR 19771021 03/07/1951
Meghalaya 12/07/1977
RR 19771094 01/04/1955
Himachal Pradesh 02/12/1978
Allotment Year : 1978

RR 19781010 05/05/1955
Assam 12/07/1978
-

ADGP, (0SD), Assam

05/12/2006
22400-525-24500

DG, Civil Defence & HG, Meghalay. PMG - 1989

Shitlong
21/03/2007 {PM - 1994
24050-650-26000 - PPM - 2003

ADG (Prison), Meghalaya, Shillong  IPM - 1955

16/07/2007
22400-525-24500

ADGP, (TAP), Assam PM - 1995

08/06/2006 PPM - 2001

22400-525-24500 ASSP - 2002

1GP, CRPF. Kolkata SDM - 1999

12/02/2006 IPM - 2001

22400-525-24500 PPMDS -
2007

Add). DGP (CID/Hqr.), Meghalaya, 1PM - 1997

Shillong .

14/12/2005 PPM - 2003

22400-525-24500

: ' 1PM - 1996

11/07/2005 PPM - 2006

22400-525-24500

- 1PM - 1994
PPM - 2003

10/03/2003
22400-525-24500

36
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“~A E‘“ TARSAN A a° VA EdNA
HOME (PCLICE} DEPARTMENT
by
ORDERSB BY THE GOVERNOR X Sene
Guwahall B8 N%
NOTIFICATION \\ qd’{@:ffilmw
:M««-”'“"
irated Shillong the 144 Niarch, 20035

No IAPL.\’ZB/OS’ Pt. IV/2 - Shri W, R. Marbaniang, IPS (RR - 735) Addl. Dircctor Gencral
of Police {L & U, vwghmay'\ is hereby promated the post of Lirector (ienerai of Poiice,
Meqhala\a the scale of pav Rs. 24050 — 650 - 26000/~ with effect from the clate of
taking over charge until further orders.
fc{/ ~
(R. V. Suchiang)
Comnissiouer & Secretary Lo the Govorument of Meghalaya
Home (Police) Department. :

Mcmo No. 1IDL. 38/22. PL. IV/ 2-A Datcd Shillong the 14% Mauch, 2005

Copy forwarded to : -

PO~

~

The Commissioner & Secretary to the Governor of Meghalaya, Shillong.
The Private Secretary to Chief Minister, Meghalaya, thl]npn

The Frivate Secretaun v o ucpuL_y Chiief Ivulxl:su:l, xvxcsxxaxaya oullluh\;

I'he Private Secretary to Minister Home (Police), Meghalaya, Shillong.

The Privatc Scerctary to Chicf Scerctary, ‘Mcghalaya, Shillong.

Tie Under Scurclany tu the Guvernunent of india, Muusu_y of Houne
Aftairs, New Delhi — 110001,

The Secretary, Joint Cadre Authcrity, Assam - Mf‘"ha!a_‘,a and Principal
Secreiary Lo Lhe Governmeni of  Meghalayas, Personnel & AR (A
Department, Shillong, '

The Secrctary te the Covernment of Assam, llomc (A) Department,
Dispur, Guwahati - 781006, '

The Director General & Inspector General of Police, Meghalaya, Shillong.
The Acccuntant Ceneral (A & E) Mcghalaya, Sh:l!ern

i'ne Director of Printing & Natmnm*y, ivieghaiaya, Shillong for favour of
publication in the Gazette,

"jl‘l‘i "',. l" n’lu.l‘l.;ili‘ii" )g, AII’S (1\)1\) - 7\)) DA:A"(_:'\::\JF ‘ clier ul vr l ualvu,
Meghalaya, Shiliong.
Personal files /Guard file.
Attested
L
Ry arcler et
R Avos
f{{_[ - Ad "
Depuly Secictary to the Govi. of NiCgLGIRy R
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OFFICE OF THE CHIEF QE,QUR!'!'Y COMMISSIONER

MALIGAON, GUWAHATI-781011
- Phone: 2570509 FAX: 0361-2570376

n *‘mwm"“&’é
Monday, Juné506“"’«”%2i)ﬂ_-(;g:m “m e
ety RO S

(P TE
IBLINV,

NO.P/SPR/2000 [ 4o,

To - T i

Shri S. Kabilan, IAS, | - \ 9 OCT we

‘Chief Secretary to the Govt. of Assam, _ % ‘Z

Diw ‘ ‘ f M{l‘d?hqu \'2: No :l %
. N ;»;.r& TR 'i& E——

Sub: Repatriation of S. P. Ram, IPS (AM-74) from the (ﬁovt. of Indla
to own cadre — Assam.
Sir,

I have the honour to inform you that I, Sheo Prasad Ram, IPS (AM-74),
presently on deputation to the Govt. of India in the Ministry of Railways and posted
as the Chief Security Commissioner-cum-IG/RPF, N. F. Railway, Maligaon,
Guwahati-11, Assam, with effect from 01.08.2000 would be completing the five
year tenure on 31.07.2005 and upon repatriation, expected to join my duty in the
Gowt. of Assam with effect from 01.08.2003.

TR

In this connection 1 would like to mention that the Govt. of Assam, vide
Notification No: HMA 167/94/Pt.1/55(a), dated 11™ March 2003, had allowed me
proforma promotion to the rank of the Additional Director General of Police in the
pay scale of Rs.22, 400-525-24,500/- with effect from the date my immediate junior
(Shri B. P. Rao, IPS) was promoted to the rank of Additional Director General of
Police. However, while my immediate junior Shri B. P. Rao, IPS, was promoted to
the rank of Additional Director General of Police vide Govt. of Assam Notnﬁcanon
No: HMA/5/93/Pt.IIV/4, dated 07.12.2002, Shri W. R. Marbaniang, IPS (AM-75)
had already been promoted to the rank of Additional Director General of Police by
the Govt. of Meghalaya vide Notification No: HPL.245/86/92-A, dated 7™ May,
2002. I would, therefore, request the Govt. of Assam to kindly allow me the
proforma promotion to the rank of Additional Director General of Police with effect
from 17.05.2002, the date on which my one year junior cadre-mate was promoted to
the rankﬁ?nal Director General of Police.

Contd.,..2
Attested

Advqints
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Further, Shn W.K. Marbamang, iPS, muonaxumnﬁiérmotm
Meghalaya has been promoted to the post of Director General of Police, Meghalaya
in the scale of pay of Rs. 24,050-650-26,000/- by the Govt. of Meghalaya vide
Notification No: HPL.38/99/Pt.IV/2, dated 14" March 2005.

9§ 0CT 2009

Guwahall Pench

/ view of the above, I would request that steps may kindly be taken for my
promotion to the rank of Director General of Police and posting in the Govt. of

Assam, so as to enable me to join my duty in Assam Government with effect from
01.08.2005 upon my repatriation.

s

Yours faithfully,

ol
(S. P. RAM, 1P
Chief Security Commissioner

N. F. Railway: Maligaon.

Copy for favour of kind information and necessary action to:-

1. ShriP. V. Sumant, IPS, Director General of Police/Assam, Ulubari, Guwahati — 7.
2. Shri A. K. Sanwalka, General Manager, N. F. Railway, Maligaon, Guwahati — 11.

(S. P. RAM, IPS)

Chief Security Commissioner
N. F. Railway: Maligaon.

Attested

s/
Aéiu cate
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52~  ANNEXURE H.

f OFFICE OF THE ADDL. DIRECTOR GENERAL OF POLICE :: CID ::
ASSAM :: ULUBARI :: GUWAHATIL
Letter No. CB/CID/40-05/9 8 Dated, the 22nd June,2006

From Shri S.P. Ram,IPS,
Addl. Director General of Police,

CID, Assam, Ulubari, Guwahati.

To : Shri S. Kabilan, IAS,
Chief Secretary to the Govt. of Assam,
Dispur, Guwahati-6.

Sub.:- PROMOTION OF SHRI SP. RAMIPS, TO THE RANK -OF DIRECTOR
GENERAL OF POLICE — CASE OF SUPERSESSION.

Ref. :- My letter No. CB/CID/40-05/11, dated 27.01.2006 and letter No. CB/CID/40-
05/57, dated 29.03.2006.

Sir, .
I have the honour to submit that Shri W.R. Marbaniang, IPS (AM : 75) of the
Joint Cadre of the Service (IPS) was promoted to the rank of Director General of Police in the
Scale of Pay 24050-650-26,000/- and posted as the DGP, Meghalaya vide Meghalaya

Government Notification No HPL.38/99/Pt.1V/2, dated 14™ March,2005 (copy enclosed). Since

Shri Marbaniahg is clearly one year junior to the undersigned I had requested the Government of

Assam vide my letter referred to above to take steps to promote me to the rank and post of the

Ty e
= s

Director General of Police and give benefit of the promotlon with effect from the date Shri
=,

Marbaniang,IPS, was promoted to the DGP rank 1.e. wnh effect from 14™ March,2005, the day 1
was over looked.
In this connection, I would like to submit that I have submitted two

representations requesting the Government of Assam to promote the undersigned to the rank of

DGP. However it appears that no action has been taken by the Govt. to promote the undersigned

so far.
In view of the above, I would request you to kindly take immediate steps for my

promotion which is very much due to  the undersigned.

—

Enclo:- As stated.
Yours faithfully,

Addl. Director General of Police,
67 (- CID, Assam,Guwahati.

Attested

Advorcata
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GOVERNMENT OF ASSAN
HOME (A) DECARTMENT
NO. HNMA 116/2006/28 ' Dated Dispur, thd 24th  August, 2006

TR ANNEXURE T__

From Shri VK. Das, IA s, antrai Aeﬁmlmsiraiwe‘l’nbuna!
Addl. Chief Secy. to the Govi. of Assam, I GITAS RITeR
Home & Political Department.
. n
- : - 6 2009
To/./ Shiri S.P. Ram, IPS, | 2, ocT
N7 Addl, Director General or Folice (CID), Assam,
Ulubari, Guwahati-7. Guwahati Bench
et =Ads
Sub Regarding Promotion of Shri W.R. Marbaniang, iFS DGE, Meghalaya.
Ref your letter No. CB/CID/40-50/98 dt. 22-6-06
Sir,
in inviting a reference to your letter on the subject cited above, I am
directed to say that live matter has been laken up wiih e Government of India.

This is for favour of your kind information.

yours faithiully,

s

4,9‘//‘:;_ -

Addl. Chief 5'ec/¥é:2§}y to the Govt, of As5am,

G

Advorate

5@ Home & Political Department,

Attested

[

o
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OFFICE OF THE ADDL. DIRECTOR GENERAL OF POLICE :: CID ::
ASSAM :: ULUBARI :: GUWAHATL

Letter No. CB/CID/50-07/100 Dated, the 20" March, 2008.

3

From : Shri S.P. Ram, IPS,
Addl. Director General of Police, %Ggmfas Administrative Tribunal
CID, Assam, Guwahati. § R gomathe =rarey
To 'Shri S.C. Das, IAS, [ | - o
Principal Secretary to the Govt. of Assam, é 28 0CT 2009 ‘
Home (A) Department, Dispur. P !
Guwahati. , g Guwahati BBench
- : T a *‘u’i‘ﬁ?ﬁ
Sub.:- Promotion of Shri S.P. Ram,IPS (AM-74) to the rank of DGP - Case

of Supercession.

Ref.:- My letter Nos. — (i) CB/CID/40-05/11, dated 27™ January,2006,
(ii) CB/CID/40-05/57, dated 29" March,2006,
(iii) CB/CID/40-05/98, dated 22™ June,2006, and
(iv) TAP/ADGP/PF/PROM/SPR/111, dated 17" February,2007.

Sir,

With reference to the subject mentioned above, I have the honour to submit
that the undersigned had submitted a number of representations to the Govt. of Assam
(copies enclosed) requesting promotion to the rank of DGP in the scale of pay Rs. 24050-
650-26,000/- w.e.f. 14™ March, 2005, i.e. from the date on which my junior colleague in
the Cadre Shri W.R. Marbaniang,IPS,(AM-75) was promoted and posted as DGP,
Meghalaya vide Meghalaya Govt. Notiﬁcation No. HPL-38/99/Pt.IV/2, dated 14.03.2005.
However, more than three(3) years have passed and the decision of the Govt. of Assam

over the matter is still awaited.

In this connection, I am to submit that the Govt. of India, in response to the
order dated 01.08.2006 of the Hon’ble Central Administrative Tribunal, Guwahati Bench in
OA No. 215 of 2005 filed by Shri B.P.Rao,IPS(AM-74), in its letter No. I-16013/32/2005-
IPS-II, dated 10.10.2006 addressed to the Chief Secretary to the Govt. of Assam, Home (A)
Department, Dispur,Guwabhati,(copy enclosed) had offered comments on the representation
submitted by Shri B.P. Rao, IPS indicating therein various grounds/reasons why no ex-

Contd...2/-
Attested
&/”
Advocate

yn
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e
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cadre posts beyond 1:1 ratio can be created in the rank of Director General of Police to
accommodate 5 officers senior to Mr. Marbaniang who have been supefceded. The real
thrust of the argument by the Ministry of Home Affairs (MHA) appears to deny the
promotions to all the 5(five) superseded officers mainly, - (1) Shri S. Prasad,IPS(AM-73).,
(2) Shri S. Barua,IPS (AM-74, (3) S.P. Ram,IPS,(AM-74), (4) Shri B.P. Rao,IPS, (AM-74)
and (5) Shri M. Mohan Raj,IPS(AM-75), which is legitimately due.

>In this connection, it is very humbly submitted that the denial of promotion
to the superseded officers on the grounds/reasons cited in Paras 2 to 11 of the said
Memorandum is unfair, arbitrary and discriminatory in nature particularly in view of the
decision of the Govt. of India in the past to create tv.vd ex-cadre posts in the rank of the
DGP, conveyed to the Govt. of Assam, vide Memo No. 1-11012/2/2002-IPS/1, dated
09.04.2003 (copy enclosed). In Para 4 of the said letter it is clearly mentioned that two
posts in the rank of DGP are created beyond 1:1 ratio to regularize the appointment of Shri
P.V. Sumant,IPS (AM)-67) and promotion of Shri D.N. Dutt,IPS (AM-71). In the light of
the above, how the case of promotion of 5(five) superseded officers differs from the cases
of Shri P.V. Sumant and Shri D.N. Dutt is difficult for anyone to understand. There appears

to be no valid reason not to follow the precedence created by the Govt. of India.

As regards the proniotion of Shri W.R. Marbaniang which is pointed out by
the Govt. of India to be not in order and that the matter has been raised with the Govt. of
Meghalaya by the Govt. of India (Para 5) to revert him (Shri Marbaniang) to the lower
grade, the fact remains that Shri Marbaniang continueAs to serve in the rank of the DGP and
drawing his pay accordingly, i.e. it is a fait accompli. If the rules regarding functioning of
the JCA (Joint Cadre Authority) have not been followed by the Meghalaya wing of the

Joint Cadre, the superceded officers cannot be blamed and suffer humiliation.

Further, if the Joint Cadre Authority (JCA) has not been functioning
properly and also if Triennial Review of the Cadre has not taken place for the last six(6)
years the ball lies in the Court of the Govt. of India. Rule 4(2) of the Indian Police Service
(Cadre) Rules, 1954, which deals with the strength of the Cadre is quoted below for ready

reference:

Central Administrative Tribunal
SR YA SRRy Contd....3/
| ontd....o/-
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(3)
“4. Strength of Cadres. — (1) The strength and composition of each of the cadres
constituted under rule 3 shall be as determined by regulations made by the Central
~ Government in consultation with the State Governments in this behalf and until such
regulaﬁons are made shall be as in force immediately before the commencement of these
rules.”

“(2) The Central Government shall, at intervals of every three years, re-examine
the strength and composition of each such Cadre in consultation with the State Government
or the State Governments concerned and may make such alterations therein as it deems fit:

Provided that nothing in this sub-rule shall be deemed to affect the power of the
Central Government to altér the strength and composition of any cadre at any other time : -

Provided further that the State Government concerned may add for a period not
exceeding one year 1[and with the approval of the Central Government for a further
period not exceeding two years,] to a State or Joint Cadre one or more posts carrying

duties or responsibilities of a like nature to cadre posts.”

As regards the number of posts in the rank of DGP in Haryana (Para 11 of
the Govt. of India letter referred to above), it may be mentioned here that as per the
Notification No. 11052/5/97-AIS(II), dated 10.04.2001 while the total Cadre strength of
Haryana is 125, and the total number of Senior Duty Posts being 68, if the creation of two
cadre posts of DGP can be justified for a State having no known terrorist, insurgency and
militancy problems, why joint cadre of Assam and Meghalaya having fotal cadre
strength 153 and Senior Duty Posts being 84 should have only one post of DGP in the
Assam Wing of the cadre which is facing chronic insurgency, militancy and terrorist

activities for the last two decades defies rational reasoning,

Further, the view of the Govt. of India in Para 3 of their letter referred to
above that five posts in the rank of DGP will have to be created beyond 1:1 ratio for a
period ranging from 3 years to 6 years to accommodate the superseded officers is not
factually correct. The factual position is as follows:
(a) The cadre post of DGP, Assam is presently held by Shri R.N. Mathur,IPS (AM-
73 ). (Date of birth : 30.04.1949).

Centrat Administrative Tribungl
R WHE ST Contd....4/-
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(b)  The ex-cadrepost of DG Civil Defenrce and Commandant-Gefigral Home Guard
is held by Shri G.M. Srivastava, IPS(AM-72). (Date of birth : 17.7.1949).
(c) The periods for which the posts in the DGP rank required to be created beyond

1:1 ratio to give promeotion to the following officers :

Name of officers. Dated of birth. Date of Superannuation.
(1) S. Prasad,IPS (1973) - 12.09.1950 30.9.2010

(2) S. Barua,IPS (1974) - 03.12.1951 31.12.2011

(3) S.P. Ram, IPS (1974) - 15.03.1949 31.3.2009

(4) B.P. Rao,IPS (1974) - 10.06.1949 30.6.2009

(5) M. Mohanraj, IPS (1975) - 17.09.1948 30.9.2008

would be as below:
(a) Five Ex-Cadre posts beyond 1:1 ratio would have to be created upto 30.09.2008.
(b) Four Ex-Cadre posts beyond 1:1 ratio would have to be created upto 31.03.2009.
(c)Three Ex-Cadre posts beyond 1:1 ratio would have to be created upto 30.04.2009.
(d) Two Ex-Cadre posts beyond 1:1 ratio would have to be created upto 30.06.2009.
(e) One Ex-Cadre post beyond 1:1 ratio would have to be created upto 31.07.2009.

| In view of the above mentioned facts, the Government is once again very
humbly requested to kindly consider the case sympathetically and see that justice is not
denied to the undersigned by taking steps for the promotion to the rank of Director General
of Police with effect from 14™ March, 2005 at the earliest.

Enclo: As stated.

Yours faithfully,

o358

(S.P.RAM)
Addl. Director General of Police,
CID, Assam, Guwahati.

Advoéate
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_ 4a- SYUNEXURE K.

OFFICE OF THE DIRECTOR GENERAL OF POLICE :: CID ::
ASSAM :: ULUBARI :: GUWAHATL

Letter No. CB/CID/50-07/212 Dated, the 28" August, 2008.

From : Shri S.P. Ram, IPS, Central Administrai%ve‘i’vjbunai
Director General of Police,CID, g wynatven Ty
Assam, Guwahati.

To :  ShriS.C.Das,IAS, .26 0cT 2009 i
Principal Secretary to the Govt. of Assam, ! i
Home & Political Department, Guwahati Bench ~
Dispur, Guwabhati. TIOHE'T?% ?’m

Sub.:- Proforma Promotion of Shri S.P. Ram,IPS, to the rank of Addl.

Director General of Police with effect from 17.05.2002.

Ref.:- (1) Memo No. P/SPR/2000, dated 27" May,2002,
(2) Letter No.CB/CID/40-05/140, dated 16% Sept/2006.

Sir,

In inviting your kind attention to the subject mentioned above, I have the
honour to state that I have submitted two representations vide (1) memo No. P/SPR/2000,
dated 27" May,2002 and (2) letter No. CB/CID/40-05/140, dated 16" Sept/2006 (Copies
enclosed) to the Govt. of Assam to allow me the proforma promotion to the rank of Addl.
Director General of Police in the scale of pay Rs. 22,400-525-24,500/- with effect from
17.05.2002 i.e. the date Shri W.R. Marbagiang,IPS, (RR-75) of thé joint Assam-Meghalaya
cadre was promoted to the rank of Addl.D.G.P. in Meghalaya as Shri Marbaniang is one

year junior to me.

In this connection, I would like to submit that the Govt. of Assam was
pleased to allow proforma promotion to the undersigned vide Govt. Notification No.
HMA.167/94/Pt-11/55(a), dated 11.03.2003 to the rank of Addl.D.G.P. with effect from
7.12.2002, i.e. the date my immediate junior in the Cadre, Shri B.P. Rao, IPS (RR-74) was
promoted to the aforesaid rank.

Contd....2/-
Attested

Bdvaaate



B
.
' -

Caa—
- e — | '«éJ
(2)

I would, therefore, very humbly request that the Govt. of Assam may kindly
allow the proforma promotion to the undersigned to the rank of Addl. D.G.P. wef.

17.05.2002 so that I get the pay protection vis-a-vis my junior in the cadre as per rule.

An early decision into the matter is highly solicited.

Enclo:- As stated.

Yours faithfully,

Centra!Mminésﬁmﬁv&“i‘fﬁmmé >8/8/° &
o

RV TYITTER SITaTeTs (S.P.RAM)
Director General of Police,
96 OCT 2009 CID, Assam, Guwabhati.

t | UZé’/-
Guwahati Bench
JaTER s

Attested

Advo~aras
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26 0CT 2009 | |orpErsBy THE GOVERNOR
| NOTIFICATION B
Guwahﬁaii Bsnch Dated Dispur, the 22m May,2008.
e =rds = -

(V&AC),Assam, is promoted to officiate in the rank of Director General of Police, in the scale of
pay Rs. 24,050-650-26,000/- and posted as Director General of Police (V&AC), an ex-cadre post
by way of up gradation of the ex-cadre post of Addl. Director General of Police (V&AC), Assam
to the rank of Director General of Police (V&AC), Assam, in the interest of public service, with
immediate effect and until further orders, :

NO. HMA 201/90/180-A.:  Shri Shankar Barua, IPS (RR-74) Chairman—cum- Managing Director, APHC,

Ltd, Assam is promoted to officiate in the rank of Director General of Police, in the scale of pay
- Rs. 24,050-650-26,000/- and allowed to continue in the ex-cadre post of Chairman—cum-
Managing Director, APHC, Ltd, Assam, in the interest of public service, with immediate effect and
until,further orders. . ' '

- NO.MMA 201/90/180-B :  Shri S.P.Ram, IPS, (RR-74) Addl. Director General of Police,(CID) Assam, is

romoted to officiate in the rank of Director General of Police, in the scale of pay Rs. 24,050-650-
%%,8307-’&13 posted as Director General of Police (CID), an ex-cadre post by way of up gradation
of the ex-cadre post of Addl. Director General of Police (1 , Assam ,to the rank of Director
General of Police (CID), Assam in the interest of public service, with immediate effect and until
further orders. o= ! :

NO. HMA 201/90/180-C : Shri B.PRao, IPS, (RR-74) ‘Addl. Director General of Police,(Border) Assam,
- is promoted to officiate in the rank of Director General of Police, in the scale of pay Rs. 24050-
650-26,000/- and posted as, Director General of Police (Border), by way of up gradation of the

cadre post of Addl. Director%erieral of Police (Border), Assam ,to the rank of Director General of

Police (Border), Assam, in the interest of public service, with immediate effect and until further _

orders,

- NO. HMA 201/90/ 180-D : Shri M.Mohan Raj, IPS, (RR-75), Addl. Diréctor General of Police (OSD),

Assam is promoted to officiate in the rank of Director General of Police, in the scale of pay Rs.
24,050-650-26,000/- and posted as Director General of Police (OSD) an ex-cadre post in the
Assam Police Head Quarters by way of up _gradation of the ex-cadre post of Addl. Director
General of Police (OSD), Assam, to the rank of Director General of Police (OSD), Assam, in the
interest of public service, with immediate effect and until further orders.

Sd/- S.C.Das,
Principal Secretary to the Govt. of Assam,
' - S Home & Political Department.
Memo. NO. HMA201/90/180-E : Dated Dispur, the 22™ May ,2008.
Copy to :- '
1. The P.P.S to Chief Minister, Assam, Dispur, Guwahati-6.
2. TheP.S to Chief Minister, Assam, Dispur, Guwahati-6. .
3. The Accountant General (A&E), Assam, Maidamgaon, Beltola, Guwahati-29
4. The Under Secy. to the Govt, of India, Ministry of Home Affairs, New Delhi.
5. - The Under Secy. to the Govt. of Meghalaya, Home (P) Department, Shillong.
6. The Director General & Inspector Genera] of Police, Assam, Ulubari, Guwahati-7.
7. The P.S to the Parliamentary Secretary, Home Department, Assam, Dispur, Guwahati-6.
8. TheP.S. to Chief Secretary, Assam, Dispur, Guwahati-6. '
9. TheP.Sto Principal Secy. to Chief Minister, Assam, Dispur, Guwahati-6.
10.  The P.S to Principal Secretary, Home & Political Deptt. Assam, Dispur, Guwahati-6.
11. The P.S to Commissioner & Secretary, Home & Political Deptt, Dispur, Guwahtj.
12." The Addl. Director General of Police, Assam,
13 The Inspector General of Police/ Deputy Inspector General of Police-~=vr-mnsescnnacen
14 The Superintendent of Police/ Commandant

15. The Director, Assam ovt. Press, Bam imaidam; Ghy-21 for publigatio e above Notification, |
\)é/Oﬁicer Concerned. A5 4.%..... §.5 o, 1 SLCRR. 7 (!ﬁﬂwjh DS P &’@ Aon
Shawt | |

By order etc.

Attested Mty
' / ' 21,878
: Joint Secretary to the Govt. of Assam,

. Advocaie ~ Home (A) Department.

N(‘gm}ﬁ\?ﬁﬁ: 20179071807 SHri Sharda Prasad, IPS (RR-73) Addl. Director General of Police :
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GOVERNMENT OF ASSAM . %ZW/
HOME (A) DEPARTMENT .
NO. HMA201/99/181 : _ Dated Dispur, the 26th May2008.
: - ACS,

From Shri Anjan Chakravarty, ACS Centra! Admsmsﬁr&w&?’rmmai

Joint Secretary to the Govt. of Assam, .

Home (A) Department. : ‘ R W”m'w UTITAD
To 1) Shri Sharda Prasad, IPS DGP, (V&AC) ' .

2) Shri Sankar Baruah, IPS , CMD, APHC,Ltd. 26 OCT 2009

Shri S.P.Ram, IPS, DGP (CID)
4) Shri B.P.Rao,IPS,DGP (Border) | ot B
5) Shri M. Mohan Raj, DGP( OSD). Guwahati Berch

A =P

Sub Regarding promotion and posting as Director General of Police.

Ref : ° This Deptt’s Notification No. HMA 201/90/180 , HMA 201/90/180-A,
HMA 201/90/180-B, HMA 201/90/180-C, HMA 201/90/180-D dtd. 22-5-08.

. I am directed to refer to the Notification no. cited above and to state that although
you are promoted to the rank of Director General of Police, however you are requested to continue
draw the pay & allowances in the rank of your existing post of ADGP. The pay and allowances in
the rank of DGP may be drawn by you only after the sanction for the up-gradation/creation of the
posts as notified, as well as on receipt of ex-post facto approval from the Ministry of Home Affairs,
Govt. of India to the up-gradation.

Yours faithfully,

Mt

26. 5-08
Joint Secretary to the Govt. of Assam,
™ Home (A) Department.

Memo NO. HMA201/90/191-A Dated Dispur, the 26th May2008.
Copy ta-:
1. The Accountant General (A&E), Assam, Maidamgaon, Beltola, Guwahati- 29.
2. The Principal Secretary , Finance (EC-II) Department, Dispur.
By order etc.
Sdj-
Joint Secretary to the Govt. of Assam,
Home (A) Department.
Attested

[}

B dvocaia



—u2—

e o TTEXURE

GOVERNMENT OF ASSAM

HOME (A) DEPARTMENT
No. HMA 201/90/226 Dated Dispur, the 27 Way2609
Central Admmsstm&?v& w&bzmai
From : Shri A. Chakravarty, ACS, @ﬁ%ﬁv-@ Wﬁf"*c‘m TR

Joint Secretary to the Govt. of Assam,
Home (A) Department, Dispur,

. i L
To : The Accountant General, Assam, Maidamgaon, ! ]
Beltola, Guwahati-29. 4 E
. é :
Sub Creation of posts in the rank of DGP under 2nd proviso to rule Guweahati Bench
4 (2) of IPS (Cadre) Rules, 1954 v R oyt
Sir, | GIE’-““T}% “"Tmﬁ'\i &

© 26 0CT 2009

In pgtﬁl_;rgo;dlﬁg_t.tmg_of this Department’s earlier letters No. HMA. 201/90/221 dtd.
26-3-2009 and No.HMA 201/90/219 dtd. 27-2-2009, I am directed to convey the sanction “of the Governor
of Assam to the Ex-post-facto creation of followmg two posts by adding temporarily to the IPS cadre of
the State in terms of provision contained in the 2" pmule 4 (2) of the IPS cadre Rule, 1954, to
accommodate Shri S.P.Ram, IPS for the periods as mentioned below, in the rank of DGP in the pay scale
of HAG + scale of pay of : Rs. 75,500/~ (annual increment @ 3%)- 80000/- grade pay nil.

23-5-2008 and up to 1-10-2008, personal to Shu S _P ]\am IPS, DGP (CID) which is abolished as soon as

e tticer relmqmshed the post. T
The expenditure is debitable to the head of -accounts “2055-Police-101 Criminal

H A post of DGP (CID) for the period with effect from the date of entertainment i.e. ﬂ

Investigation and Vigilance- 442-CID-01-sa lary-Non-Plan (General)” in the budget for the-current financial

year 2009-2010.
@) A post of Director State Fire Serv1ce Organisation for the period with effect from the date

of entertamment ie. 1I- 10 08 to 28-2-09, personal to.Shri S. P. Ram, IPS, Dxrector (SFSO) and is

abolished as soon as the officer relinquished the post.
The expenditure is debitable to the head of accounts “2070- other Administrative Servxce -

108-Fire Protection and Control (General).Non-Plan -527- Direction and Admlmstranon ~Head Quarter (I)

—01-salary” in the budget for the current financial year 2009-2010.
This has been issued with the concurrence of Finance (EC-II) Department vide their U/O
No. FEC(II) 58/2009 dtd. 17:1-2009 read with U/O No. FEC (I1) 250/2009 dtd. 27-2-2009.

Yours faithfully,

Joint Secretary to the Govt. of Assam,
Home Department

Memo No. HMA 201/90/226-A Dated Dispur, the 27" May, 2009
Copy to :-
1. The Director General & Inspector General of Police, Assam, Ulubari, Guwahati-7

2. The Finance (EC-II) Department, Dispur, Guwahati-6.

erson concerned .~Save. .. 23

ﬂi’reasury Officer, Kamrup. %P Ram 1F5 o o SFS0, AS3amm, 9;7,4 R@H’)

By order etc.

_ V2n.8-09
- Joint Secretary to the Govt. of Assam,
(er;/ Home Department.
Memo No. HMA 201/90/226-B Dated Dispur, the 27" ‘May, 2009
Copy to the Accountant General (A&E),Assam, Maidamgaon, Beltola, Guwgahati- -29.
-
Attested Senior Financial Adviser,

/ Home Departmer\t.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL < y
GUWAHATI BENCH (i ?é Z\%
e LT: YA L
Central Advitniotrative Ttounal .‘ IN THE MATTER OF: Z
' In O.A. No. 220/09
1 0
W\ | \P\ : Sri S. P. Ram
§ ' 3 JAN 7010 N\ ' ...Applicant
| , e
Guwahati Bench \ - '
TR s Union of India & ors.
....Respondents
-AND-

In the matter of:

Written statement on behalf of the

respondent nos. 2 and 3.
(WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NOS. 2 AND 3)

I, Sri Anjan Chakrayarty, aged about 50 years, son of Late Nagendra Nath
Chakravarty, presently serving as the Joint Secretary to the Government of Assam,
Home Department, Dispur, Guwahati: 781006 do hereby solemnly affirm and state

as follows:

1. That I am Joint Secretary to the Government of Assam, Home Department. I
have gone through the Original Application and have understood the contents
thereof. I am acquainted with the facts and circumstances of the case. I have been

authorized the file this written statement by the respondent nos. 2 and 3.

2. That I do not admit any of the averments except which are specifically

admitted hereinafter and the same are deemed as denied.

3. That with regards to the statements made in paragraph 4.1 of the

application, the humble answering respondent begs to offer no comment.

4, That with regards to the statements made in paragraph 4.2 of the
application, the humble answering respondent begs to offer no comment as they
-are matters of record of the case. However, he does not agree to any statement

contrary to records.

5 That with regards to the statements made in paragraph 4.3 of the

application, the humble answering respondent begs to state that the government of

Meghalaya promoted Sri W. R. Marbaniang, IPS (RR-75) to the post of Additional -

Director General of Polic_e (‘ADGP’ in short) vide notification no. HPL.245/86/92
dated 17.05.02 without adhering to the provisions of the joint cadre rules.
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GuWahati Bench * | Copy of the notification dated 17.05.02 is

annexed herewith and marked as Annexure 1.

6. That with regards to the statements made in paragraph 4.4 of the

Q

application, the humble answering respondent begs to state that Sri B.P. Rao, 1PS
was promoted to the post of ADGP vide notification no. HMA 5/93/Pt 111/4 dated
07.12.02. As Sri B.P Rao, IPS was the immediate junior of the applicant, the state
[——————— T -
government vide notification no. 167/94/Pt.11/55-(a) dated 11.03.03 allowed the
—T T
applicant to avail pro forma promotion w.e.f. the date his immediate Jumor in the

g — WA L v - -

Assam segment of the Assam Meghalaya Joint Cadre i.e. Sri B.P.Rao, IPS under the
next below rule
Copies of the notifications dated 07.12.02 and
11.03.03 are annexed herewith and marked as

Annexure 2 and 3 respectively.

7. That with regards to the statements made in paragraphs 4.5 to 4.7 of the
application, the humble answering respondent begs to state that the government of
Meghalaya again promoted Sri W.R. Marbaniang, IPS from the post of ADGP to the

post of Director General of Police (‘DGP’ in short) @out following the provisions of
the Joint Cadre Rules vide Notification no. HPL.38/99/Pt.V/2 dated 14.03.05
Further Sri W.R. Marbaniang, IPS posted in the Meghalaya segment of the

Assam Meghalaya joint cadre was promoted by the government of Meghalaya
superceding the following officers in the Assam segment of the Assam Meghalaya
Joint cadre, W|thout adhermg to the provisions of the Joint Cadre Rules. Nor was

the matter regardlng the promotlon of Sri W.R. Marbaniang placed before the Joint
Cadre Authority:

1) Sri R.N. Mathur, IPS (RR-73),

2) Sri Shankar Barua, IPS (RR-74),

3) Sri S.P. Ram, IPS (RR-74),

4) Sri B.P. Rao, IPS (RR-74),

5) Sri M. Mohan Raj, IPS (RR-75).

Further stated that prayer of the applicant for allowing pro forma promotion
in the rank of ADGP w.e.f. 17.05.02 i.e. from the date on which Sri W.R.
Marbaniang, IPS was promoted to the post of ADGP by the government of
Meghalaya was considered by the state government but the same could(not)be

agreed to as the government of Meghalaya promoted Sri W.R. Marbaniang, IPS in

the rank of ADGP irregularly and the state government of Assam is to consider the
promotion of IPS officer belonglng to Assam segment only.

As regards the prayer of the applicant for promotion to the post of DGP
w.e.f. the date of promotion of Sri W.R. Marbaniang, IPS, it is submitted that as per
Rule, the state government is entitled to one post ofE‘GﬁPrand one ex cadre post inf

s

the rank of DGP. Therefore, it was decided to move the government of India to

Qurerem———
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allow the state government to createex cadre post in the rank of DGP as Sri

———

Marbaniang, IPS superceded the applicant and other officers senior to him. But, the

government of India did not agree to the proposal of the state government and on
WO Vg e e

the contrary, directed the government of Meghalaya to revert Sri Marbaniang, IPS
to the grade of ADGP vide letter D.O. No. 1-11012/6/2005-IPS-I dated 21.12.05.

However, the ofﬂcers who were superceded by Sr| W.R. Marbaniang, IPS were

promoted subsequen,tly to the rank of DGP and also state government created the

- —— W= = T

post vide letter no. HMA 201/90/217-A dated 27.02.09 and no. HMA 201/90/21 -A
*-r mumn——
dated 27.04.09 to accommodate them and faC|I|tat|ng drawl of their pay and

oy o gt WR | s e N e e s e e 8

allowances.
e - . . .
Copies of the notification dated 14.03.05 and
letters dated 21.12.05, 27.02.09 and 27.04.09
are annexed herewith and marked as

Annexure 4, 5, 6 and 7 respectively.

8. That with regards to the statements made in paragraph 4.8 of the

application, the humble answering respondent begs to state that promotion given

to Sri W.R. Marbaniang, IPS, was ab initio irregular. However the applicant was
. . — e e e e

given due seniority w.e.f. the date of promotion of his mmedua}i junior in Assam

,-——- S ——— )

segment It is submitted that the applicant was allowed to avail Proforma

promotlon in the rank if ADGP w,e.f. the date his immediate junior Sri B.P. Rao,

IPS, was promoted under the.next below rule.
N T A —

Further stated that the prayer of the applicant for allowing pro forma

promotion in the rank of Additional Director General of Police w.e.f. 17.05.02 i.e.
the date on which Sr. W.R. Marbaniang, IPS was promoted to the post of Addl. DGP

by the government of Meghalaya was considered by the state government but the
same could not be agreed to as the government of Meghalaya promoted Mr. Mar...in
the rank of ADWLand the state government of Assam is to consch—eT* the
promotion of IPS officers belonging to Assam segment only.

Further stated that the promotion with retrospective effect to the post of
DGP, w.e.f the date promotion of Sri Marbaniang, IPS, it is respectfully submitted

that considering the request made by the officers who were_senior_to_Sri W.R.

Marbaniang, IPS, the following officers were promoted to the pot of DGP vide
notification no. HMA 201/90/180 dateol—zz 05. 08- i
"" 1) 'Sri Sharda Prasad, *Iaé‘(FiR}‘;), ==
2) Sri Shankar Barua, IPS (RR-74),
3) Sri S.P. Ram, IPS (RR-74),
4) Sri B.P. Rao, IPS (RR-74),

5) Sri M. Mohan Raj, IPS (RR-75).

Copy of the notification dated 22.05.08 is

annexed herewith and marked as Annexure 8.
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9. That with regards to the statements made in paragraphs 4.9 to 4.11 of the
application, the humble answering respondent begs to offer no comment as they
are matters of record of the case. However, he does not agree to any statement

contrary to records.

10. That with regards to the statements made in paragraph 4.12 of the
application, the hufnble answ}ering respondent begs to state that the government of
India vide letter no. 1-110112/13/2003-IPS.I dated 18.08.09 advised the
governmenf of Assm to revert the four officers who were promoted to the post of
DGP back to ADGP. ‘

Copy of the notification dated 18.08.09 is

annexed herewith and marked as Annexure 9.

11. That with regards to the statements made in paragraph 4.13 of the
application, the humble answering respondent begs to state that the state

. government allowed the applicant to avail pro forma promotion to the rank of ADGP

w.e.f the date his immediate junior in the Assam segment was promoted vide

notification dated 11.03.03. Thereafter in considering the request made by the

" officers senior to W.R. Marbaniang, the state government promoted the five officers
including the applicant to the post of DGP vide order dated 22.05.08. However, |

subsequently, the government of India vide order dated 18.08.09 advised the state

government to immediately revert the four additional officers in DG grade to ADGP
‘ i w 3 - e T e e e eI WO

’ | )]
grade. ] N

M

12.  That the original application filed by the applicant has no merit at all and is
liable to the dismissed.

e v ey - - © e - -




VERIFICATION

I, Sri Anjan Chakraborty, aged about 50 years, son of Late Nagendra Nath
Chakraborty, presently serving as the Joint Secretary to the Government of Assam,

Home Department, Dispur, Guwahati: 781006 do hereby solemnly verify as follows:

~

That the statements made in paragraphs ........ i'%L\ ......................................
are true to my knowledge and belief, those made in paragraphs
........ S“?Z’LLbemg matters of record are true to
my information dérived therefrom and the rest are my humble submission before
the Hon’ble Tribunal. I have not suppressed any material fact before the Hon’ble

Tribunal.

And I sign this verification on the ]Q)‘H\ day of January 2010 at Guwahati.

SIGNATURE
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Addl DGY, \q_rlm\.n.\ is hereby

prommcd [ \hc posl ol 1)irectof wencral _cuimtispesat Quirnral of Dulies, Muoghalay? in

the :ca\c oL Rs. 240 0 ()QO—’Z()OOOI-— wef the date
orders

O 4SR5 2 u -';Ma(b@'@gg;ﬁlﬂ%(
(,omm'\r\c\am

pos& ol Addl Dwaq\or Qener‘é } of Puloce halaya
welf thudatuot munb gver cnarge - MH@ will ho

Director wal Dc[cm.e am\ Commandam General Home Guard< NMephalaya W unt! o}

orders.

G
Comm\smonu & Scc

1ome (volice) vic Departmunts.

Memo.NO. 11PL. 24'*"661‘")2-[\
Copy forwar ded to00-

—

“The Prvate, Qeeretary 10 the Deputy © icl

3

4, ‘The Prvatc Qecretary 10 the Minisiel Hnme(\’u\\ce) Neghalays.
5. The Private Seerclary 1o the Chicl Secretady. Meghalaya
6
2

L The Accountaot General(A a&L). Me whalay

‘The Under S¢ey-, 1o the Govt. of India, Ninistry of Homt Affans, New Lell

8. The Secretaly. Joi,m Cadie Authority, A
qecretary 10 t\u, Govt. ol '\h,\'\\'\h\' a4 beas

9 ‘The Seeretaty 10 he Gost of Assan. Home(A) Depht Dispur, GUW n\nm

10 The Direciov General of Pohce, Aoy biabiny
(R I he Directa Of Prmting & Ganoneny A
Gasene.

\/I‘{ gt L.Sailo, 1S, PGR-camedneges L Cienerab ol i ()\m t\\q'\\a\dvu

13 Shit W. R. Nathanians, s, Diarediat U
Home Guards, aephlaya, Shittone
14 personal el Guard file

Cotefied € be Bs 8y

‘;“. Zoro

NMephalay al \GP rank) 18 herehy \)mmmc(\ \n \\\(

Dated Shillong. the 1T May, 2007

he Prmcm.s\ Seetetuty e Groeatnot Naphalay: Qhitlong
2. The Principal Geeretary 19 the Chiel pMinister, Mc(‘\m\dyu Shiltong:

of taking over charge until \un\\er

RAL. IS) Direetol Civil Defenee and

n \he s¢ .\\c of Rs. 22400-D9-~
gwever ¢ neinwe ke he\d H'IQ

Wahlang )
relary 1o the Govt ol Mephalayd,

i

Minister, Megsh daya, Shitlongs-

a, Shillony

ananin b Aephalay and € ERTTTILELL
onnel & A Ay Depth
g

4 Shiltong
cphatai for Las o, of public i

el Deteney Al (mm\mndnn!

My qrder e
‘}‘" "/\“‘
Lo \\\Lu,)
Deputy Geeretary 10 the
Aephatinyh HmutU u\u«)
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oS+ BY THE GOV EIHOI | CTEEET
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: Ll Thed e fimmubiliicEservice s . :
QT isweerS 93 R TR A ;ﬂa&b@@&ﬂ&&&@éﬁmoéﬁaggé$9¥§ﬁ?vh.,
imﬁg&ﬁSﬁgégaﬁ§;£%§§w£%§:$éﬁsﬁi9w¢9«mpqmgﬁgg togﬁﬂganaanQgéﬁﬁ%%?*
TR 'ovfﬂ’?mb“@mim?@;% e npVmBeaLiraialldaes i, .
fﬁa'.%ﬁﬁﬁ@ﬁiﬁ:§§§§ﬁﬁ§ﬁ§§§<ne gam@ﬁ@oﬁﬁgdﬁaémﬂémlx@iﬁ@g@é;' -
unegamfmom@,em@)z‘*'ss‘am:ﬂ’:;tfmerfecwmom ,msixsl:&&@ﬁf-:& .
sggigg;gxgg,phamme.andwun@i&mfurther-ordepsuaga net.exlating
- Jacancy—
: a) v 1t qtoerast " 1o service '
NO.HMA-'5/3§[9t-ILLLQQQ) . In the tnterest of amlle serviee n

Shri 4. i Das, (75 (41-83) 1is nromoted to the rank ol.LnAf%%73xl o

General of police in the way scale of Rs. 18,uOO~500—22,;3(TuP).

and transferred and posted as Inspector General »f 2olice L1ab)

Assam with effect from the date of taking over charge and :

~ until further orders vice Shri B.P. [tao,IPS promoted. _
0. iilis j[S}[Pt.III[h(b)A: shri 2.D. Goswami,IPS (iM-85) NDeduty

—=fnSpector General of snlice (B),Assam 18 alloqedftg ?2;2 the
: of Po

T
)

“a

|

charge of the post of Deouty I[nspector Genera :
(V& A.C.) to perform the duties nf the post in addition to N
nis own duties until further order. ' '
. . Sd4/- G.C. patar,. _ :
‘ Under Secv.to the Govt.of nssamy oy o
‘ ugmg,igl_gggézimégé : : SRR
Hemo No.HMi. 5/93/2t.LLLI/b=hs Dtd.Disour, the 7th Dece 002. @._}
Cony to -~ : : -
1) The hccountant General'(A&E),Jssam,Maidamgaon.Beltola, :
Guwahati~29. - : i
2). The Director General & {nsnector General of 2olice 3800, 3
Ulubart;Guwahati“7, . . %
3) .The Under Secy.to the Govt.of I[ndia, Ministry of Hone ~

4tfairs, New Delbhi.
h§ Tha Jnder Bacy. tn tho Gnvt.gi Mepghialaya,

Shillong. .
5 Th

Homa (R) Neptte’
e addl.Director General of colice/Inspector General of
Police/Deouty Inspector General of POLLCRsseunsrrerooocrr?

......-}wo-ooco\,

QO.....CCQ
.

¢.-o-.oo-..qnoocnnootoa04o-.0.-‘-00-0000to.aoeoa‘cahoo

6% The Supdt,of S olice/Commaniante e e eeeseareene
7 PEFSOH.Concerned..........;..............u.u..u.g-..o-

'.oo.conoﬁonto‘o»toocooa-o.o..

~8) The £.2:8. %o Chief Minister,nssam,DisouquuwahatifG.

" 9) The 2.5, 'to Chief Minister,Assam.Disour.Guwahati-S-

19). The 2.8:. to Chief Secretary,Assam.Disvur,GuWahati*Si P O
11) The ©.5. to ixldl.Chie f Secretary,hssam,nispur.Guwahati~5, S
12) The 2.5. to Commissioner % Secy. ,Home Deptt;.DiSDur.Guwahati*s-
13, The -P.5. to Commissioner % Secy.,tn Chief Minister, hgsain,

Diswur,Guwahgtié6.
41L4) The Supdt.hssam'Govt.Press.BamunimaLdan,Guwahati—21.

By Order Btc.,

q.l&aciotooo

Ciocoaboah.0.-0..0'-‘.050'.0..6.....0‘.

. —0 3
:  Jnder Secv.to the Govt.of /is5amy :

v Home (/) Denartment ;

: ! ' ;

i

o fed bl e Y
MA—
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" GOVERNMENT OF ASSAM ; ;
HOME (a) DEPARTMEAT C1d a0

OLDERS BY THE GOVERNOR Guwahati Bench
HOT LR LC AT LON - T g

Dated Disyur,the, 31d).arch/2713.,

Ho Hita, 167/34/Rt.IL/55 : 3hri S.R. Mehra, I>3 (Ai1-70) now nn
deputation to Govt.of [ndia is ellowed »roforma osromotlia
to the rank of Director General % Insnactor Ga1%ra1 of i
in the pay scale of Hs. 249953-552-26000/- with e fect €1
the date his immediate Junior was oromoted under Pule 5, °
/ IIL, 2(3) of the I2S (Pay) Rules, 1954,
i | Shri. S.Re Mehra,IPS s entitled to h-
1 Jay in the above scale from t:a Govt.nf Assam only with-
E’ effect from the dute of his reverstion {rom Cetral Denu
J. with notfonal fixaticn of liis pay with efCect from the
fl of promotien of his junior to the ubove scale em the ra,
t&m@;xu%b

B ey rpracenp ycar av s

O

B e e A

R :No“HMArme7V§37Pt IIA55(&)«.*xShrbwb.e. Ham, IS (AM=74), now on
K denutatlon to Govt.of India is wllowed proforma promotl
to the rank?Addl «Director General of iPolice in the nay-
i of Rs. 22400-525-24500/~ with effect from the date &f h
; : inmediate Junior was oromoted to the rank of Addl.Direc

General of Police under Rule S,note- III(&)of IPS (Pay)i _
1354,

\.

!
i
b
L
i
i
y
i
'K‘: .
-

Shri S.2. kam, [5 Ls allowed to e
to his pay in the, above scale from the Govt.of Assam o

effect frém'the;gf his reverasfon Trom Central Devatut o
; p notional fixation of his pay with effect from the date
' . ’ promotion of his junior t> the sbove scale off the regul

tnmr ﬁ&kﬁ‘ : 3
futit e~ %

4 . ‘ ‘ (&HW“Y &7 Jefmt Secy.to the Govt of Assam,
o : : o Home (A) Oenurtment

§ Memo No.illMA. 167/91./9t I1/55-A, Dtd.DL. our, the, \.\x\,nnrch/’ms
! Cony to =~

{ . 1) The P.2.5. to C.E"l../‘\ssu:n.DI.s')nn",(_‘.uwsa}w t;1:—f3,;
AL s

2.4, 2009
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GOVIEKINMIEN T O LG U LAY A

QARLIEKS 13X T HE GOV ERINOL /

NOTIFICATION Y

Dated Shillong,the 14" March, 2005,

NOHPLISSYPL VL = Shin W.R. M

arbanumg, 11285 (RIK-75), Addl Director ¢ icnernd of Pohee

(L.&20)), Mephiubiyn s hereby promoted o e past of Dueetor Generad ol Patye, Mephalya, m

the scuie of pay Ks. 24050-030-20000/- with effect Trom the date of luking over charge il
turther orders.

&

A

(R- V. Suchiang) '

Commissioner & Secretary (o the Government of Meghalava
Home (Police) Department, '

R
LIVICHT

Cop

~ NT o TYIVE ’3(1/:'\'\!['\"[‘ 1\!/"\ A TNV ee o ".\
LR R AYIP S U AN RN N TENOTS T I Ve~

aied Shillong, the 14 larch, 2008,
torwarded ;- - '

The Commissioner & Secretary to the

<

Governor of Meghaleya, Shillong.
The Private Secieiary to Chief Minisier, Meghalaya, Shillong,

The Privale Secrelary to Deputy Chiet Minster, Meghalaya, Shillony;

The Private Sceretary to Minister Home (Police), Meghalaya, Shillong,

The Privale Seciotury W Chiof Scutctury, Meghaluya, Sinlong,

The Under Secrelary 10 the Government ol india, Munisiry of Home Allans, New Delhi —

R I T P

st e

110001,

7. The Scactuy, Juint Cadie Aathos ily, Assu-Meghulayu und Principul Sceictay o the

Government ol Mepghalsya, Personnel & AR(A) Deparunent, Shillong. S
Thn, Secretan » Home (A) Department, Digpur, Gnwahati-

(]

Y to the Government of Assam

L RYVIUVE

9. The Director General & Inspector (j_gncral ol'Police, Me
10. The Accountant Generel (AXE), Mcghelaya, Shillong

il The Dheclor o

phalayu, Shillong.

‘ the Gazette.
\/]{Shn W.K. Marbamany, 1PS (RR-75), Dweetor Gene

ral ol Police, Maghnlnyn, Shittong,
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< yii;r?\ll{i T{C{‘[(%llur, \I!!f ‘ BOVERNMENT. OF INDIAY
i ‘ JOINT SEGRETARY (Police) NE RIER L
T R Abg Telefax No. 23084927 MINISTRY OF 'eo i r-mmc\ i
. 1 At qud Noith Block, Now Del
Dated, the 21™ Decembaor. 20C l
‘/ Dear Shil Bazeley,

The Stales of Assam and Meghalaya form a joint cadre of the All Indla

Services, Il is learned that the Stale Government of Meghalaya has piomioled

Shrl W.R. Marbanlang, IPS (AM:76) as DGP of Me halaya. Hence he Stala

Governnient of Assain has requested this Minislry for ils approval for crealtiop

of 4 ex-cadre posls at lhe apex level for 4 olficers who are senior lo Shrl W.R.
Marbanlang. FHowever, It is nol jusliliable to creale 4 ex-cadre

odls al the
/apex level against the sanctioned strength of o.m'?m'%-"r"- SOS1. = .

2. The proper course of action In these clicumslances Is (hat the AIS

officers in both the segnients’ of joint. cadre, may be considered logether for o
promolion as per thelr combined seniority by the Joint Cadre Authorily i
comprising of the <CThief -Secretaries of bhothh e segpments and olher 1
representalives. Such promolions can be allowed by the JCA on the basls of
total vacancies exisling In the parlicular giades un bolh the sldes. Aller tha
officers concerned in the order of seniorily! are so found fit for promotion, thay
could be posted to either slde and adjustments in their poslings could be made,

“wheiever necessary. As bolh Assan and Maghalaya form a joint cadro of Al
India Services, posting of officers from one segment to anolher should nol pose
any difficulty.

3. In view of lhe above position, it Is consldered Imperative
\,//tl\e institution of the Joint Cadre Authorily and place cases of promoljon
o before it for its consideralion.Etm;gﬁg\'ié?nmentaof?Me‘ghaiaymmsjyﬁ_lil,gfﬁ;twﬂﬁﬂ’ B
&mmmr.b'a‘mh[pgi‘@*ﬂ ‘.!grad DEADGP HRUTITBH ER e furthershstassaryy
2B g uEsis effjostioft @ﬁg{o — o
. \

15" asThutlinanwe 1=
W um . ' //, ’
- “‘NM‘ With regards L7
o ‘ - nal . ' ek :“'.'"“'f.iil’ Youns sincoroly,
e Ty JRSLAN T et

Proclit- B R/
Lo 0 B P
\

A - ',!: .\"> .
. A H (V.N. GAUR)
Slyi P.J. Bazeley, : CNAT

Chief Secretary, i’_“'_a!ﬂlllhh:']y\ T
Government of Meghalayi, wiatixl ¥ ) !
—__Shillong. N
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Copy lo the Chief Secretary, Government of Assam, Guwi

hati. ‘
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GOVERNMENT OF ASSAM D
HOME (A) DEPARTMIN'T :

' ated Dispur, the 27" February 2009
No. [IMA 201/90/217 Dated Dispur, (he chrary

From Shri AL Chakravarty, ACS, @@ﬁ!’ﬂmmmnﬂ -
loint Sceretary (o the Govt. of Assam. %ﬁm AT ”l,,-.—;. _
Home (A) Department, Dispur. .
" To :+ The Accountant General, Assam, Maidamgaon, ¥
, , Beltola, Guwahati-29. 1 3 ‘JAN ng 3 i
g . : . ¥ f’
Sub Lix-post facto sanction for creation of 3 (three) pokts of ) i B “} '
Director General of Police (DGP) rank. @M‘}‘T@% “ :q%] '..
o . el =l ¢
Sir, . ‘

Lam directed to convey the sanction of the Governor of Assam, o the ¢x-post

the following 3 (three) ex-cadre posts of 1PS in the rank of Dircctor General of
of pay of Rs. 75,500 (annual increment @ 3%)- 80,000/- grade pay nil.

(1) onc post of DGP ( V&AQ), personal to Shri Sharda Prasad, 1S | with effect from the date ¢
entertainment up to 28-2-2009. ' ' '

(2) one post of DGP (Border)
entertainment up o 28-2-20009,

(3) one postof DG (OSD), personal to Shri M. Mohan Raj, IS | with effeet from the date of
entertainment up to 28-2-2009. Sub

ject to the condition that the 3 (three) posts will be personal 1o the
officers mentioned above.

acto creilion
olice & in the NTAG + sea

— S

» personal to Shri B.P.Rao, IPS | with effcet from the dale of

ey g

The expenditure in respect of the post of DGP
*2055-Police-101- Criminal Investigation & Vigilance (C)
in the budget for the current financial year 2008-09.

(V & AQC) is debitable to the Head of Accow
~Anticorruption- 01- Salary-Non-plan (General)

A o vy

Fhe expenditure in respect of the post of DGP
Police-1092-District Police- 901- Checking of Bangl

(Border) is debitable to the Head of Account “208¢ %
; + the budget for the current financial year 2008-09.

adeshi inl‘lllralion-l()l-Salm~y~N0n-p|an (General)" | %%

~The expenditure in respect ol the post of DGP(OSD) is debitable (o the Head ol Account “20558
Police-101, direction & Administration -172- Head Quarter lislahlislnncnl-lOl-SuIury-Nnn~plan~((]encrul) A
in the budget for the current financial year 2008-09.

This issues with the concurrence of Finance (EC-11) Deptt’s W/0 No. FEC (112507200
did. 27-2-2009.

; Yours fuithfully,
- |
l | ‘ - Joint Secretary 1o the Govt. of Assam,
’ s o . Llome (A) Depmtient.
Memo. No. HIMA201/90/217 -A Dated Dispur, the 27" February ,2009
Copy to:- D
I. The Dircctor General & Inspector General of Police, Assam, Ulubari, Guwahati-7
2. The Director  Gerieral of Police Assam, (V&AC) (Border)/ SIFSO), Guwahati-
neeessary action. :
3. The Inspector General of Police (SOU) Assam, K
4. The Deputy Secretary Finance (lC-
5. Persons concerned

for information anc ‘

i
ahilipara.Guwahati-19 . ‘
11) Department, Dispur, Guwahati-6 for imformation,

By order cre.,
W " AR
1. 210 LadointSeerctary’io the Govt, of Assam,
' a1 Home (A) Depttieny. -

Memao. No. [IMA201/90/217 -13
Copy forwarded to the Accountant General (

A

Dated Dispur, the 27" February,2009

A&E), Assam, Maidamgpaon, Beltola, Guwahati-29. '

¥ ‘

4 4

i ! Sulf - !
" Sentor Financial Adviser, !

‘ Home (A)Department. ,
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GOVERNMIENT OF ASSAM

HOME (A) DEPARTMENT

Datc I@mwgwmmm'

No. HMA.201/90/3

From Shri A, Chakravarty, ACS,
‘ Joint Secretary to the Govlt. of Assam,
Home (A) Dcp_argmem, Dispuy.

13 san-2010
‘c Guwahati Banch ¥

To & - 'Th¢ Accountant Gencra!, Assam, Maidamgaon,
. Beltola, Guwahati-29. ~ :

o mertae L

TR g ———

Sub Relrdspecti!e sanctioq for temporary addition of 3 (thiee) poslﬂ‘egffgm W B
. or General of Police (DGP) rank. s : |
Sir,

" In partial modification of this Department’s sanction issucd vide No. HMA 210/90/217 a1
27.2.2009, I am directed to convey the sanction of the Governor of Assam, to the temporary addition of 1}
following 3 (three) posts of IPS in the rank of Director General of Police & in the 1HAG + scale of pay
Rs. 75,500 (Annual increment @ 3%)- 80,000/- grade pay nil ; under Second Proviso to rule 4 3) ol the 1P
(Cadre) Rules, 1954 for a period not exceeding onc year. ¢

(1) one post of DGP ( V&AC), personal to Shri Sh
entertainment up to 28-2-2009. '
(2) one post of DGP (Border), personal 1o Shri I3 .p. R
entertainment up o 28-2-2009.
o , (3) one post of DGP (OSD), personal to Shri M. Mohan Raj, I’S , with cffect from the date of
b entertainment up to 28-2-2009. Subject to the condition that the 3 (three) posts will be
personal to the officers mentioned above. :

The expenditure in respect of the post of DGP (V&AC) is debitable to the Head of Accm‘gi ‘
“2055-Police-101- Criminal Investigation & Vigilance (C) ~Anticorruption- (1 - Sulary-Non-plan (General® §,
in the budget for the current financial year 2009-2010. ‘

arda Prasad, 1S, with cflect from the date o

a0 APS L with cltect (rom the date of

TR TR

- The expenditure in respect of the post of DGP (Border) is debit

able to the Head of Accom
“2055-Police-1092-District Police- 90]1-

Checking  of Bangladeshi inlillralinn-I()l-Squry~Nnn-pl:l

(General)” in the budget for the current financial year 2009-2010. 5
" The expenditure in respect of the post of DGP(OSD) is debitable (o the Head of Aceon
“2055-Police-101, direction & Administration -172- tlead Quarter Iislnblishmcnl-l(lI-Saiary-N()n—plm
(General)” in the budget for the current financial year 2009-2010_ '
,!' This issues with the concurrence of Finance (EC-1) Departiment’s 11/0) No. FEC (ID250/200
’ did. 27-2-20009. : .
Yours Gaithiully,
sl —
Joint Seerctary (o the Gowt, of Assam, ;
Home (A) Department. i
Memo. No. HMA.201/90/21 -A Dated Dispur, the 27" April, 2009
Copy to:- — H

- 1. The Director General & Inspector General of Police, Assam, Ulubari, Guwahati-7
2. The Director General of Police Assam, (V&AC)/ (Border)/ (OSD), for information
3. The Deputy Secretary Finance (EC-11) Departmen, Dispur, Guwahati-6
V" 5. Persons concerned

and necessary action,
for information.

Cems.

By order ctc.,

. | M
WAL el

. 2.4, .
_ra7 Joint Sceretary (o the Gowt, ()! Assan,
A7y Home (A) Department.
Memo. N6 TIMA.201/90721 -13

o
Dated Dispur, the 27" April, 2009
Copy forwarded to the Accountant General (A&E), Assam, M

aidamgaon, Beltola, Guwahati-29, . ¢4

s4y — : v

Senior Financial Adviscr,

. 1
‘ o - Home (A)Departiment. Ll
Hewnr-11 , 4 v
4 ﬂ_‘
e~ pY ey -~ A M
= AR v
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NO. HMA 201/90/180-D _:

|2>"-' g
GOVERNMENT OF ASSAM =5
HOME (A) DEPARTMEN 049

ORDERS BY THE GOVERNOR
NOTIFICATION

Dated Dispur, the 22md M:\y,2()081 3 JAN 2010
NO. HMA 201/90/180 : Shri Sharda Prasad, IPS (RR-73) Addl. Director unuf{ul of Police
(V&AC),Assam, is promoted to officiate in the rank of Dircetor General of Police, in the scale ol
pay Rs. 24,050-650-26,000/- and posted as Director General of Police (V&ACH, an cx&@t‘&’% St ti Banch °
“by way of up gradation of the ex-cadre post of Addl. Director Generul of Polic (V&AGTH ai{i@“ wofa
to the rank of Director General of Police (V&AC), Assam, in the interest of p S L
immediate effect and until further orders.

NQ. HMA 201/90/180-A :  Shri Shankar Barua, IPS (RR-74) Chairman—cum- Managing Director, APHC,
Ltd, Assam is promoted to officiate in the rank of Director General of Police, in the scale of pay
Rs. 24,050-650-26,000/- and allowed to continue in the ex-cadre post of Chairman—cum-

Managing Director, APHC, Ltd, Assam, in the interest of pubhc service, with immediate effect and
until further orders.

NO: HMA*201/90/180-B: eseShri-S.B:Ram#IPS7(RR=74) Addl. Director General of Police,(CID) Assam, is
promoted to officiate in the rank of Director General of Police, in the scale of pay Rs. 24,050-650-
26,000/~ and posted as Director General of Police (CID), an ex-cadre post by way of up gradation
of the ex-cadre post of Addl Director General of Police (CID), Assam ,to the rank of Dircctor

\
General of Police (CID), Assam in the interest of public service, with m\medlate effect and until
further orders.

NO. HMA 201/90/180-C ; " Shri B.P. Rao, IPS, (RR-74) Addl. Director General of Police,(Border) Assam,
-is promoted to ofﬁclate in the rank of Director General of Police, in the scale of pay Rs. 24050-
650-26,000/- and posted as,Director General of Police (Border), by way of up gradation of the
cadre post of Addl. Director'General of Police (Bordcr), Assam ,to the rank of Director General of

Police (Border), Assam, in the interest of public service, with immediate effect and until further
orders.

Shri M.Mohan Raj, IPS, (RR-75), Addl. Director General of Police (OSD),
Assam is promoted to officiate in the rank of Director General of Police, in the scale of pay Rs.
24,050-650-26,000/- and posted as Director General of Police (OSD) an ex-cadre post in the
Assam Police Head Quarters by way of up gradation of the cx-cadre_post of Addl. Director
General of Police (OSD), Assam, to the rank of Director General of Police (OSD), Assam, in the
interest of public service, with immediate cffect and until further orders.

Sd/- S.C.Das,
Principal Secretary to the Govt. of Assam,
Home & Politjcal Dcpgﬂmwem.
Memo. NO. HMA201/901180 E

Dated Dispur, the 22™ May ,2008.
Copy to - - ) .

I. TheP.P.S to Chief Minister, Assam, Dispur, Guwahati-6.

2." The P.S to Chiof Minister, Asaam, Dispur, Guwahati-6.

3. The Accountant General (A&E), Assam, Maidamgaon, Beltolu Guwahati-29

4. The Under Secy. to.the Govt. of India, Ministry of Home Affairs, New Delhl.

5. ‘The Under Secy. to the Govt, of Meghalaya, Homo (I) Department, Shillong,

6. The Director General & Inspector Genera) of Police, Assam, Ulubari, Guwahati-7. :

7. The P.S to the Parliamentary Secretary, Home Department, Assam, Dispur, Guwahati-6.

8. The P.S. to Chief Secretary, Assam, Dispur, Guwahati-6.

9. TheP.S to Principal Secy. to Chief Minister, Assam, Dispur, Guwahati-6.
10. The P.S to Principal Secretary, Home & Political Deptt. Assam, Dispur, Guwahati-6.
11
12
13
14

The P.S to Commissioner & Secrctary, Homne & Political Deptt. Dispur, Guwahti,
The Addl. Director General of Police, Assam,

The Inspector General of Police/ Deputy Inspector General of Police
The Superintendent of Police/ Commandant --

15. The Director, Assam Gowt, Prcss,Bam imaidam, Ghy-21 for pubh ati

Officer Concerned AQUA. LIESLCRR T ft))pjf ° nb% Fo?hcatﬁ AZYM
\ ok
C)M "f_ By order etc.

CM’;\&/C‘A & ‘o}— (;“*‘- l"’M Joint Sccrctar?‘l;)rt‘he Govt. of Assam,

Home (A) Department.
\3o1- 2000

o} oo
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Government of india/Bharat Sarkap= tﬁo’ v T
Ministry of Home Affairs/Grih Mantr" 3
(1]

Y ®ffice of the Chief Sacmur.;

- ;_‘,J,_,z",/‘ ciw rement of Assam I
v ) Ciagiaer, GV waha -6
The Chief Secretary, F572 %

quernm_ent of Assam, na-e...;‘Z}l..\..& (07 _’%
Guwahati , ‘ :
(Kind Attn. Shri A. Chakravarty, Joint Secretary)

Subh:-Concurrence of the Central Govarnment on the number of vaca

w =S fameiic=9
No.l.11012/13/2009-\PS.’| T , -

Y
Wi
pTaY-t o

™ promotion in Selection Grade and Above of IPS under Rule 3(2)(il) and (il

. H of IPS (Pav) Rules, 2007 in respect of Assam Segment of IPS of Joint WN

))’M Cadre of Assam-Meghalaya. : ) \Jx 3079
2,5‘-9'."0\ 3\ /,

Sir,

~ | am directed to refer to State Government's letter No.|41MA.19"3/2009l1?_ duted
16" July, 2009 on the subject cited above and to convey the concurrence of the Central
Government to the number of yacancies as required under Rule 3(2)(#) of IPS (Pay)
Rules, 2007 to the following externit:- ' .

TTotal number
of vacancie.s

Resultant
vacancies

Concurrence
of Number of
Vacancies

Sl.No. Promotion in
the Grade

[ I S R\ —

» PR VU . S

P a0
{; 03 (Restricted
0 [ ,. as per State
<7 / Government’s
N N I Sy | _Proposall
A 2 *6\ 5. | Selection 03(Restricted
A%“ Grade (SP) as per State

A Government's

';} I o Proposal) __|
v | FPropas<ll .

2. It is seen from the information sent by the State Government thai against the
sanctioned strength of two posts (one cadre plus one ex-cadre) at DGP level, the Stale
Government is operatinééwiﬁ” in that grage Attention of the State Government

in this connection is invited to the pro s of rule 11(7) of |PS (Pay) Rules, 2007 and
this Ministry's letter NO.11012I7/2009-IPS.I dated 10™ July, 2009 vide which the State
Government was intimated that its request to concur two additional posts at DGP level
cannot be acceded to. -

SR o SR SR R e ig’éWtommmeduatasymevéﬂ‘ﬂﬁ
{oifragditional officersHinE i ADGR-grad -
4. The concurrence of the Central Government on the number of vacancies as

indicated above is subject to the action to be taken by

the S}gte Government, as
advised in the preceding para. i,

. | _ e v
IRt ik b G 0] A wrT vy
o, s Mt 13

'1,"~p%:v,.' 071//17")(( 3.1.2010 . B JAN 20'0

e st

TR TR
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It is clarified that the above promotions will be done only after gelting the

approval of%‘ﬁe meTat Cadre Authority (JCA) and will be made strictly in accordance with
‘the guidelines issued by the Government of india for promotion within 1PS. Fuither, a
copy of the promotion notification may be forwarded to this Ministry for record.

Yours fai

(0.S.Ashok)

Under Secretary to the Government of india
Tel. 23092527.

ilong for information. .

Copy to: The Chief Secretary, Government of Meghalaya, Sh
: \

. (0.S.Ashok)
Under Secretary to the Government of India

R

4 13 amd %
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coemmscl T Undon. of  Indda & Ors.

44444

. by the applicant. to written
;_of Respondent Hos. 2 and 3.

?he.applicaﬂt resﬁectfully begs to state as

B
ﬂ’, - .

s

[ 23

ig | 'That ﬁherapy@icanthﬁag;gnpgVthygugh tha~ﬁxsp of
| respondent i@és; 2 am .’3 and -unﬁgrsﬁmﬁ t‘.he contents tht‘::t‘&pf\@v
2. That in reply to stobements In poras 5, 6, 9 and
: 8 1tis :ubmitteﬁithqs been an administrative error/
,irregulafitx;t@-p?qﬁétg ap?@icanp?swﬂuhipr_suﬁerse¢ding |
applicant, as 3ddl. D.G.P. and I}.G-Pu The :‘lx‘pz_;‘licant 15
'ejntitle@ | t{;;;m‘a_fﬁrﬁa&ﬁ‘ prmmg,timm i@’i‘th'raference tn thé date

" of promotion of his juniors

. As ststgéigz*pam 8 of the W.&. ¥ considering the
R G ATz 2 DL LRE Yrks 4 COI

I ST ‘ R o |

"o request made by the officers who were senior to W.R.

. [FPS '_o{ S B ‘ '

éibénian ,IF& the £ “m*JAI_afﬂicers_wére~premmteﬁ to the

e pg
” 22105.20&8@ 2he'appliéant'ia nﬂe'of the officers

L

of DOP vide notification No. INMA-201/90/280 dated

GContde. e 2



. -} ,21,”
Z’i | (against Sl. NQM a) of the § (fzv&) nfficers mentioned
,}65 ' ©in the said para. ‘The applicant submite that the promotion ,.
,f_f S ':f |  ha< to be given effcct from fhe daﬁe ﬂf Prﬁmbtipﬁ of his
45§i’  . aunior on prnfarma badig‘;; 3" |
3f,;1 S  {  It is sta#ed that the Governmeﬁt nf Assam gave
';j} : ' proforma prnmotimn with reference o Shrm B.Ps Rao IPS anly
5 conwiﬁering that Shri Rae was po"feﬂ in Agsam Segment. ?hﬁ‘;
E: pplicant is grnteful to the Govevnment af Ass aﬁ for the
'"wa;jfif‘i;: Sames The humble rravcr of th@ appm¢cqnt is that Assan aﬂd

Meghalay form a Jo intcaare, nrnfﬁrMa promn*inn in the Joint

- cadre (nstjsagmeﬁ%s)ﬂffnr,aﬁministrmtive Justice should n@tu

- pose %ny-&tf?iwulﬁ??’ﬁ: ‘tthﬂ atﬁve reguest for promotion |
6% junior haq ‘been acceptcﬁ (p%r# 8 of W.B+), the promotion
an\ prof@rma hwuir fram the, dpte of promotion of junior

IixxJaint Ldﬂ“@‘gbﬁhlﬁ bﬁ“€$V€ﬁ.a$_haﬁ been glven with

reference to 3hri,3f§g $aa§;jﬁ.‘f"“*»t@ malntain sanetity

~ of joint cadre promotions

It is sts%”é that the State ﬁsvernment of Assam,
4 and Meghalaya h »Lpower tn create posts for promotion of
supergeéed-mffinexag na Govt, of Assam, has exercised the
power. as vtataﬂ in para. ? ef the: w.g., by exercise of same
Apower pnst for applicantﬂg promotion could be cr@ateds It
“ is respectfully mutmitfeﬁ fh»t proforma promotion with |
;:“A}reference to prnmotion of junior qhomlﬁ be given to the
:'#1}applicant. |

Ccntd sered



8. That it is Sﬁateafthatliﬂ @ara«? of the W.S. 1t
has been stated that Government of India"directed the o

‘(underlines added)s ;

It 1s.ét§ted'thé£ dfﬁer_thevachedireetian éf'

the Coverm uvnt of Imdla alsoy © the Gtate-of.Meghalay\did

not take any actiqn_te Te@ert @is‘janior, and hold ﬁ.PaC;_‘

under Jein%'@qdre ﬁﬂiéé;.aﬁ.Such.the admimiqtrative erroy/ .i;
_1rregulqr4ty onntinueﬂ atn Junior of the applicent continued -
| o inrpramﬂtmmnalvpsgt‘&superge sion of the ﬂpplitﬂﬂt confinﬁﬁd)¢
k?:i _,7 L" Thﬁs;is‘arbitréry anﬂ,?iﬁlativa of the Artieles 14, 16 amd

o | | Ql'cf'the‘ﬁcns%itﬁtiéh of Indias |

L 5)

The wpnlieant humbly states that Artlﬁle« QLQ and

5"5 }" ‘ | ﬁo? (Admimiﬂt?atxv@ Pelatﬁana Letxeem the Centre aud mtate )

«,_-“ 1

praviﬂe for dircctimng hy the Gavcrnment of India to States.
.;i _  Sueh directions qre-C@astitutgwnal directions, and failure

to comply wlch such @ivectiﬁng waulq mean fallure ﬂf

Conqtifatlmnql machinery of sts te- 1he humb;e submissicn

"mf the applicant ig t&at for such faliurc the law sbiding

‘citizen as the app;icdnt gi’ﬂf@d n@t suffer. The adverse
affect Geserves ﬁ@.be rectlfied by pheforma promotions of
the applicsnt with effﬁct from the date of promotiocns of

"the jundor.

- -

4,.,* . That in replv to statements in para 10 of the WeS.
‘it ige staﬁcu that tne qtatements qre not for the applicant'
ca%e. The applicant s case hﬂS been dealt with scperately

ﬁg e Contdessd
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by creation of posts by the CGovernor, under cirecular
dated 27.5.2009 (Annexure-ii4 to the 0.4.F. The applicant

has retired weeefe 343.2009,

5 That in reply to statements in para 12 it is
stated that the 0.A. deserves to be allowed with cost.
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I, Shri Sheo Prased Ram, aged about 61 years,

son-of late Rem Guil Ram, resident of Ulubari, Guwahati-7,

R ) applicant in the ebove O.ls, do hereby verify that the

statement made in pars 1 t0 § and that I have not

suppressed sny materdal factss

- I eign this yverifieation this .’.?#/dqy of
W< March, 2010 at Guys

patis [avranagc .

‘ _ ‘ Signature.
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